A no. 40/

920 (WZ) Ganes

&d the folloy, .
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The IRO vide letter dated 03.11.2020 requested the State Forest Department, Govt. of
Maharashtra to provide current statys on the allegations raised by the applicant in OA no.
40/2020.

Clearance granted for the upgradation of 2 lane carriageway to 4 lane of Kned-Sinnar Section
of NH-50 from km 42.000 to km 177.000 in the State of Maharashtra, In reply NHAI submitted
only brief note on the allegations made in the original application. Copy is enclosed as
Annexure-2,

Stale Forest Department (SFD), Gowut. of Maharashira vide letter dated 18.01,2021 submitted
the details pertaining to the diversion of forest land, Compensatory afforestation ang number of
project affected trees. Copy is enclosed as Annexure-3,

The IRO vide letter dated 22,01.2021 informed the SFD and NHAI that the site inspection of the
project will be carried out from 28.01.2021 to 30.01.2021. Copy of the letter is enclosad as
Annexure-4.

Accordingly preliminary meeting has been conducted at Chief Conservator of Forests(CCF).
Pune office on 28.01 2021 to finalise the itinerary and details to be inspected during the site
visit. Site inspection was Carried out on 29.01.2021. The final meeting of the inspection team

Following members attended the site inspection and meetings:
1. Representatives of IRO, MoEF&CC
~a. Shri, V.N. Ambade, Regional Ofﬁcer/APCCF{Cemral)
b. Shri. Suresh Kumar Adapa, Scientist' D’
C. Shri. Nand Kishor Dimri, Technical Officer, Gr.|
A Representatives of SFD, Gowt, of Maharashtra
a. Shri. Sujay Dodal, CCF, Pyne
b. Shri. Anil Anjankar, CF (Wildlife ), Nashik (Addl, Charge CCF Nashik)
€. Shri, Jayaramegowda R., DCF(JunnarJ
d. Shri, Pankaj Garg, DCF, Nashik (West)
€. Shri. Gajanan Zole, Sub DFQ, Sangamner

3. Representatives of NHAI
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applicant

Specific Condition no. j:

48.79 ha. of forest fand
Proponent shall obtain

,- existing level,

f Specific Condition no.
' It is indicated that 4700 nos. trees
from forest areas and 3500 trees in
non-forests area to be felleg for the | trees felled in entire stretch, out of which 4527
project. Neceseary permission from | Were felled in forest aréa and 5516 in nop-

Competent authority

maintenance.,

Respondent no. 4 (NHAI) has
violated the specific conditions of the
‘1 EC

obtained for tree

Compensatory tree- Plantation shall section-2 of Forest (Conservation) Act, 1980
be carried ocut and cost provision | and for non forest area Permission was given
should be made for

__| Committee observation-
As per records available with the IRO,
MoEF&CC, Nagpur total 54.0478 ha forest
‘area have been diverted under 3 no.s of forest

| diversion Proposals as dstailed mentioned in

The project involves the diversion of | Page. 1. Copies of the FC letters are enclosed
for which the | as Annexure- 5.

the requisite

FC. The proponent can execute the | It may be noted that EC and FC proposals are
above project on the entire stretch | independent of each other and dealt by
located in non forest land, provided Separate committees under different act ang
that the proponent, Submits an | pyles. Accordingly the areg may vary, as the
undentaking while making Eppication | e prnocal is based on the detailed survey of
gg{gﬂ:‘g ﬁ;t{;f:; esfa‘;”:g;' bc;f:;;f forest land proposed for diversion |
asa reason for grant of FC and in

| mnpif’stb?ﬁ’;%d' ,:;}jfé’ -3 S| Doe bosn dhonries under the section? of
forest land will be maintained at its Forest (COﬂSﬁl’VaﬁOﬂ} Act, 1980 and there is

It is observed that entire jand of 54.0478 ha.

no violation.

ili - As per details available with RO, MoEF&CC,
Nagpur and details Provided by State Forest
Department. There are total 10043 numbers of

forest areg, Permission for tree felling in forest

S . be land were given by State Forest Department

cutting.

regular | by State Revenye Department. Copies of tree
cutting permissions from competent auvnorities
in  State Government  are atached as
Annexure.g.

Summary of trees felled is as follow:

lf)iversion of
33.9585 ha RF
for NH-50 from
Khed to Sinnar
from Km
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Diversion
18.9749 ha
forest for NH-
50 from Khed
to Sinnar from
Km 42/000 to
97/000

18.9749 | 3583

Diversion of
1.1144 ha
forest for NH-
50 from Khed
to Sinnar from
Km 157/100 to
Km 177/000 f/o
Project Director
NHA|

1069 ﬁ

1

oy Total ' 54.0478 | 4527 5516

Regarding the plantation against felled trees,
PP submitted that 27038 trees are to be
Planted on available ROW in the completed
Section and jt has been informed

to be satisfactory. Howsver the plantation of
outer ROW obseryed to be very poor.
B It was also observed that portion of ROW in
non forest land was encroached.
Further NHA| submitted undertaking to carry.
out avenue plantation and maintenance of
total 27038 trees. |t is recommended that for
better survival, avenue plantation shajl be
carried out through State Forest Department at
the cost of user agency. In future also for all
Projects of NHAI the avenue plantation shall
sy 1 be carried out by State Forest Department.
' Specific Condition no. vi During the site inspection it was observed that
b .
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E - . - - e --—-.___________—_-‘
Rain water harvesting including oil [no rain water harvestﬂ;g stdruc?Jrea m;ere:
€ trap shall be rovided. | provided in the completed roa alignment o
:*;ftafr::fesﬁnz Structuraspshall be | length 104 km, However, pp Submitted that
500 I the | the rain water harvesting structures are being
loc:te?/ a:ﬁ ::fgrain “'::: ";‘a‘::gater implemented in the ongoing construction for
road. Ve - :

harvesting Structures shall be st UP | water harvesting structure under construction | .
to minimize surface rdnoff losses of as observed during site inspection are
rainwater. enclosed as An nexure-7

NHAI informed that the Rain Water Harvesting :
siructures  were not constructeq as they
| understood that as per Ministry of Environment |

and Forests Notifications, New Delhi dated

14.01.1997 (as amended on 13.01.1998

05.01.1999 &amp: 08.11.2000) the

construction of Rain Water Harvesting

structure js Mandatory in angd around water
crisis area, notified by the Central Groung

Water Board,”

It was observeqd that all the above notifications

| road alignment. '

| NHAI also Submitted that the water lavel along
the road is very shallow, hence Construction of |
recharge structure is not feasible. Howevyer |

ng the site Inspection, it was observed that

the water leve| in nearby well at Naray‘angaon

bypass  was more than 3p meters,

construct the rain water harveating structures
at feasible locations  in consultation with |
Central Ground Water Boarg.

NHA| Submitteq undertaking for the
| Construction  of rain - water harvasting
_structures. Cq / is enclosed as Annexure-g.
NHAI informeg that all Relevant IRC guidelines
were/will be followed. The list of a| relevant

Quidelines gag Submitted by NHAI js
enclosed ag Annexure -10.

Specific Condition no. vii
C guidelines shall be followed for
Widening & UP-gradation of road

During the site inspection. it was observed that
the transpfanted trees were Not survived

the site inspection, Ack Sangamner | 236
&L Sangamner

3.8 Transpiantation of large trees

During



t

8.6.2 Cutting of trees should be
avoided, as far as possible. But
wherever road passes through
animal  corridor, it may be
ascertained that there is a minimum
disturbance to the forest and the
animal life.

10.6 The trees and plants should be
maintained under the supervision of
horticulture staff and new plants put
up, wherever necessary in adequate
time, especially to replace the dead
and old trees. Proper working plan
should be prepared where the work
involves  feling of matured
trees/plantation.

11.15 Protection measures:

11.18.1 The fencing of single row
plantation is generally done by using
iron/brick/cement  guards. Locally
available bamboo guards or thom
fencing should be used where
protection can be ensured through
them.

' During the site inspection it was observed that

informed about the incidences of frequent
leopard kil due to road accident in proposed
Stretch. it was further apprisad that in Forest
Clearance there was provision for under
passes/ over passes for wildlife passage,
however, same were not constructed.

maintenance of plantation in outer ROW area
IS very poor.

No such fencing was observed during the site
inspection.

Specific Condition no, xviii
Minimum of three times the number
of trees to be cut shalt be planted. It
shall be ensured that the trees
planted as a part of the afforestation
shall be looked after by NHAI. Tree
plantation shall be of the same
species/local species and survival
shall be monitored. Transplantation
of the trees shall be carried out
whenever possible. The tree
plantation shall be taken up on the
éxtreme end of the road,

Already covered in previous pages.

Applicant submitted that Ietter wriken
by S8DO, Sangamner granting
permission to fell trees was subject
to 7 conditions. Since the SDO
Sangamner was the authority to
which permission for felling of trees

NHAI submitted undertaking to carry out

avenue plantation and maintenance of total
27038 trees. It is recommended that for better
survival, avenue plantation shall be carried out
through State Forest Depa rtment at the cost of

user agency.
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was done, the conditions imposed by
SDO, Sangamner pursuant to the |’
power granted by virtue of Section
25 of Maharashtra Land Revenue
Code 1966 and rule 3 of

1967. The respondent NHAI has
failed to fulfil conditions as !
stipulated by the SDO, Sangamner,

viz, condition no. 4 which specified

that for every tree cut, 10 times as |
many as trees were to be planted by
the respondent NHAI, As 2373 trees
have been identified for felling by the
SDO based on the information
submitted by the respondent NHAI, it
was incumbent on.the respondent
NHAI to plant 23730 trees.

Applicant submitted  that | |t

respondents till date have not carried | Department that total CA in lieu of 54.0474 ha
out any compensatory afforestation diverted forest land was proposed over 109

in the identified land Condition 3 (a) | ha
of the FC stipulated that:

further informed that out of 108 ha, CA over
“Compansatory afforestation shall | 106 ha has already been carried out during
taken up by the Forest 2016-17 and only 3 ha area is remaining and

has been informed by Stals Forest

double degraded forest land. It has been

Department over 87.917 ha. same is Proposed in Annual Plan of Operation
degraded forest land (Gut no. 232, (APO) of CAMPA for year 2021-22. Summary
233, 234, 235, 236,237 village | of CA as per forest diversion proposal is as
Pokhari Baleshwar, Gut no. 100, | foliow.
Village Nimaj and Gut no. 172, Proposal ;Area CA
Village Gabanwadi, Taluka diverted details
Sangamner, District Ahmednagar) ha
at the cost of the user agency. As Area | Plantation |
far as practice aple a mixture of ha |year
local indigenous speécies will be
Planted and mono culture of iversi P
Species has to be avoided.” g)slv;;sgglof o Ao B i
The same condition was modified by \ "
vitue of lefter F.No. G.MHC. || RF for e
026/2014-BHO/1 960 dated | | Rehabiitation
23.06.2017 where in the Regional | | and |
Office (WCZ) of MoEFscC had | | upgrading to |
specified the new areas Wherein the || 4 laning of
proposed Compensatory NH-50 from
afforestation has to be Carried out by

| the responded NHA| Khed to
It is submitted that as js evident | | Sinnar from
upon the perusal of varioys land | | Km 87/000 to
records extracts, that Such land || 157/000 in
which has been identified for Ahmednagar |
compensatory afforestation is in fact District o
used for agriculturaj. Purposes by 1
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Diversion of
18.9749 ha
RF,
Unclassified
forest and RF
in charge of
revenue
department
for 4 laning of
NH-50 from
Khed to
Sinnar in
Pune District

18.9749 (38 [2016-17

| for CAMPA

Diversion of 11144 | 3 Proposed
1.1144 ha RF for

Rehabilitation Annual
and Planof |
upgrading to Operation ’
4 laning of year

NH-50 from 2021-22
Khed to
Sinnar from
Km 157/100 '
to Km
1771000 ffo
Project
Director NHA(

Total 54.0474 | 109

Applicant submitted that it IS
noteworthy to observe that the EIA
report at 10-4 identifies the amount
of money to be spent on tree
plantation as Rs. 2,55,58,706/- with
total afforestation cost as
Rs.2,79,89,568/-, Furthermore, letter
to the Additional” Principal Chief
Conservator of Forests (Central) no.:
Desk-

1?#NCHIILD.12323;‘(13)-’2 145/14-15
dated 15.03.2015 identifies that the
Teéspondent NHA] deposited
Rs.4,89,47 646/- towards the cost of
compensatory  afforestation over

It was observed that the payment of
compensatory afforestation charges is made

on the basis of the demand note raised by the

State Forest Department. The charges are

calculated on the basis of MoEF&CC |
guidelines and notifications.
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67.917 ha. degraded forest land. It is
therefore  evident  that  the
Respondent Forest Department is
causing the waste of public funds
and is treating the entire issue of
plantation of trees with flippancy
unbefitting of public office.
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Other Observations:

1. Leopard Kill Incidents
During the site inspection, Sub DFO, Sangamner informed that there are incidences of'
leopard kills at 4 to § locations along the road. The representatives of State Forest
Department requested the NHAI to construct underpasses at the above locations to avoid .
the leopard kills. Details (as submitted by DCF Junnar) of leopard deaths from January 2018
to 31.12.2020 are enclosed as Annexure-11.
The condition for the construction of underpasses for the passage of wild animals was :
stipulated in both EC and FCs granted by Ministry. However the same was not complied by <
NHAIL The committee opiﬁeé that the representatives of SFD and NHAI shall carry out the
Joint survey and finalize the locations for the construction of underpasses. .
It is suggested that NHAI should construct the under passes/ over passes at suitable places
in consultation with State Forest Department. Further, for dimensions of all such under/over
passas} the Wildlife Institute of India's manual entitled “Eco-friendly Measures to Mitigate

Impacts of Linear Infrastructure on Wildlife, published in 2016" shall be referred.

2. Soil Moisture Conservation Works in RFs:
During the site inspection, it was observed that there exists no plantation in the Reserved @
Forest areas adjacent to the road and in some small ghat sections soil erosion is taking
place. The proposed area is a small hillock with rocky gravel surface. Legally it is Reserve
Forest and also has some natural water flow through the rocks. The Committee opined that
the representatives of SFD and NHAI shall carry out the joint survey and finalize works to be
carry out for soil and moisture conservation especially in above mentioned ghat section.

NH.AI shall provide funds to SFD for execution of Soil Moisture Consewation Works.
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3. Compensatory Afforesta-tia.:;;t: :
The compensatory afforestation schemes have to be prepared by State Forest Department
specifically based on site specific requirement/treatment. |t should not be based on the
general norms of raising plantation. The aim of taking compensatory afforestation has to be

improvement of the green cover as envisaged in the National Forest Policy, 1988,

>
i il Wrrj/
Shri V.N.Aqn?ba Shfi. YA P. Rao Dr. B.Mukopadhyay

Chairman PCCF (HoFF) General Manager
Regional Officer (APCCF) Govt. of Maharashtra National Highway Authority
IRO, MoEF& CC, Nagpur Vanbhavan, Nagpur of India (NHAI), New Delhi
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Annexure~i
Urgent/Court matte;

Regional Office (Wez)

Ground Floor, Bast Wing

New Secretariag Building

Civil Lines, Na = 440001

E-mail: apccfccnmlangp-mef@guv-in

F.No.CC-281/RON/2020-NGp; F249 Date: 23.09.2020
To,

\Ifie PCCF (HoFF) The Chief General Manager (LA)
State Forest Department National Highway Authorlty of indla
Government of Maharashtra G-588, Sector-1 0, Dwaraka
Aranya Bhawan New Delhi- 1 10075
Nagpur

Sub: Original Application no, 40 of 2020 (W2) in the matter of Ganesh Suresh Borhads vs,
Union of India & Ors.

Ref: Hon'ble NGT (Principal Bench) Pune email dated 12.03.2020
Sir,

The matter is listeq for next hearing on 1 1.12.2020. 1t |g fequested to nominate 5
representative from your departments for the committee, Undersigned has been nominated
from RO, MoEFgcC, Nagpur, ;

This may be treated as most urgent,

D‘.Q\.Mn \G’h

1% S\ lanas
(Suresh Kurn_m- Adapa)
“: Scientist ‘D
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Urgent/Court matter

Date: 23.08.2020

The PCCF (HoFF) "Ftie Chief Genera) Manager (L)

State Forest Dupumnpnt National Hiquy Authority of India

Government of Maharashtra G-5&6, Sector.1p, Dwaraka

Aranya Bhawan New Dg|hj. 110075

Nagpur

Sub: Origina) Application no, 40 of 2020 (W2) in the matter of Ganesh Suresh Borhadeg vs,
Union of India & Ore.

Ref: Hon'ble NGT ¢ Principal Bench) pyne email dated 12.03.2020

Sir,

from RO, MoEF&CC. Nagpur,
This may pe treated ag most urgent,

06
(Suresh Kuxw} pa)
Scientigt 'y
Copy to:
1. The Project Dlrector-PlU (MC) Nationg Highways Authority of India § No 3471,
BAIF Bhg Mpus Dr | Desaj Nagar Above Banj of India (Warje Br.)

NH-4, Wajre, Pung 41 105I2
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SIRGH '{'griq TSTHT QTFEH?TUT X /Phone ; 94-11-2507410012507,
(WWWWW) S/ Fax: 911125083807 / 25053
National Highways Authority of India

(Ministry of Road Tmspmwl'@hwaya)

W5 g, W10, g, ¢ Reel-110075
G548, Sector-10, Dwarks, New Delht-110078

we-11013/1/2k/Env./ " frie: 22.10.2020

Shri Suresh Kumar Adapa

Scientist ‘D’

Ministry of Environment Forest & Climate Change,
Reglanal Office (wcz)

Ground Floor, East Wing, New Sectt. Building,
Civil Lines, Nagpur-440 001

%
Sub:  Original Application No.40/2020 (WZ) in the matter of Ganesh Suresh Borhade Vs Uol
& Ors.
Ref: i) Your letter No.CC-ZSIfRON!ZUZO—NGPf?MZ dated 23.09.2020
i) Hon'ble NGT Pripcipal Bench, Delhi, order dated 26.8.2020
Sir,
This has reference to the above-referred letter dated 23.9.2020. The competent authority of NHAT has
nominated the undersigned to ba part of the 4-Member commirtee.
It is requested to convene g meeting through video conference for preparation of report in reference to
the Hon'ble NGT order dated 26.8.2020
Thanking you
Yours Sincerely
&
Dr. B, Mukhopadhyay

Copyto: Project Director, Pupe,
National Highways Authority of India,
S.No.134/1, BAIF Bhavan Campus Dir, Manibhai Desaj Nagar,
Above Bank of India (Warje Br.) NH4, Wajre, Pune41] 052

= It is requested to submit the faczualmmsmdmwisecom liance of NGT o, dated
26.8.2020 o RO, MoEF &CC and undersigned, g R
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IRT WReR :

Integrateq Rigiong) Offic
© YERNMENT OF 1xp4 : Ground Floor, Bqgy iy
Tfavor, a7 UEIC New Secretariq Buildin,
MINISTRY oF ENWRONMENT, FORESTS Civil Lines, Nagpur - 44000
& CLIMATE CHANGE -mail; apccf'centrar-_ngp-mef@gov.in

FiNo. CC-281/RoN/2020 s 749 Date: 03,11.292

To,

The Generg| Manager (Envi fonment)

Nationa| Highways Authority of Indig

Ministry of Reoad Transport and Highways
G-§ ectar-10, rka, New Delhi-110075

Union of Ingia & Opg
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Brief Notg.- for NGT r

e - P

Point -01- Environment Clearance Letter -

Annexure-2

Envirnnnieﬁ{:al Clearance has been already obtained from Ministry of Environment & Forests,
Government of India vide Lr. bearing No, F.No.10-58/2011-1A-1i1 dated 21st March 2013, The copy of

the same is enclosed as Annexure-|.

02-

-

The project length is passing through 3 districts namely Pune, Ahmednagar and Nashik. The approval
for Forest Diversion has also been obtained in above 3 districts 1.e.18,9749 Ha In Pune district,

33.9585 Ha in Ahmednagar district and 1.11 Ha in Nashik district.

Accordingly, the approval for the

proposal of diversion of forest land i.e. stage -l & stage -Il clearance has been received for the
project from Ministry of Environment, Forest and Climate Change, Nagpur (except Nashik Dist.
wherein working permission ‘has been received & stage |l clearance Is under process). The District

wise details of the approval are tabulated as given below:- &
Table No. 1 :
I Area of i
Stage-l clearance (In .
Forest Stage-ll clearance
(L
S.Ne. District Land Principle) appraval Letter approval Letter No, / Dtd
No. / Dtd
(Ha) L
| Received vide MoEr
MoEF, Bhopal N
18.9749 | LI bearing No. 6-MHC “:g"";"ﬁ;',_lg“”"g g
1 Pune : 008/2014-BHO/2026 |  NO. G-MHC-8/2014.
e Dtd. 19.11.2014. . BHO/105, Dtd.
(Annexure l-8) = 16.06.2015.
(Annexure I1-b)
Recelved vide MOEF |
MoEF, Bhopal Nagpur Lr. bearing File |
33.9585 | Lr. No. 6-MHC 029/2014- No. 6-MHC-29/2014-
| e | mervie o 17.12.2014. | BHO/106, Dtd,
{Annexure ||-c) ' 16.06.2015.
(Annexure 1i-d)
Working permission |
MOEF, Bhopal Received vide Lr, No. Div- |
1.1144 Lr. bearing No. 6-MHB- 2/ Land/3540/2015-16
3 Nashik Ha. 20/2014-BHO/1227 Dtd.23.09.2015. Stage Il
Dtd. 04.07.2014. clearance is under
(Annexure Il-e) process,
(Annexure I1-f)

Y

. Approval letters as mentioned in the above table are enclosed as Annexure-|| (atof)

T

lmw:.g@-m?. —
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The project length passes through 3 District namely Pune(58 Km), Ahmednagar (60 Km) and Nashik
(20 Km) District. The tree cutting permissions has been granted by Forest & Revenue Department for
Schedule & Non-Schedule trees respectively as per District Jurisdiction, the details thereof are as
under:-

letter refer condition 3(a) and (b), the Compensatory Afforestation is to be done by the
concerned Forest Department under the expenses of user agency. NHA! has already deposited
the necessary charges; as conveyed by the forest department under CAMPA (Compensatory
Afforestation Fund Management & Planning Authority) charges along with tree Cutting

b) Also necessary tree cutting permissions in non-forest arez have been granted by respective

herewith as Annexure-iiI (along with English transiation),

Point -04: Details of tree plantation along the road side and median-

As per Concession Agreement, the Avenue plantation has been done at spacing of 10m -15m interval
conforming to the Codal provisions as stipulated in IRC SP 21-2009.The total completed 4-Laning
work as on PCOD datel1.01.2017 was 104.636 Km. Concessionaire hag completed the Avenue
plantation as well as median pl_antation as per CA /IRC SP 21-2009, in above mentioned completed
PCOD length. The status of plantation as on PCOD date is stated as below:-

Table No. 2
[Total no of plants [ Woof plants e R
to be planted for available at the f
PCOD Length as | time of issuance
per CA of PCOD '
Out of 137,948 Km Project length, PCOD has been issued
Avenue Plantation- 27038 ta Cencessionzire M/s. Sinnar Expressways Ltd, for ’
{27000 104.636 Km. The Concessionaire has abandoned the work
| J in Nov 2017. After several meetings between NHAI &
Concessionaire, the balance work has been de-scoped
the Competent Authority of NHaj on 24.08.2018.
Median Plantation 102503 Plantation for balance length other than pcop length
(56000) will be got done through the respective FpC contractors
e, deployed/ to be deployed by NHA| according to the
L < AR | provisions of IRC SP 21-2009. |
_ e i = s |
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int 06 - for mpliance of project condition for const on of rain-water

harvesting structure-

Clause 4.16 of Annexure-l Schedule-B of Concession Agreement reads as “As per Ministry of
Environment and Forests Notifications, New Dethi dated 14.01.1997 (as emended on 13.01.1998,
05.01.1999 & 06.11.2000), the construction of Rain Water Harvesting structure is mandatory in and
around water crisis area, notified by the Central Ground Water Board." (Extract of clouse of co §
along with corresponding Gazette Notification with Amendments is enclosed as Annexure-1V),

above mentioned notification including all amendments. Therefore, the construction of Rain Water
Harvesting is not mandatory on the part of the Concessionaire ss per CA provision. The
correspondence by the Concessionaire in this regards is enclosed herewith in Annexure-v,

~

No-, Forest_division and e, DGPS, com rehensi lan, demand note of the fo es
department, amount deposited by NHAI, pr L status of survival dyl authenticated t
forest afficeler oo 0¥ NHAL present status of survivl duly authenticate pe s

[SN | District Compensatory | Forest Area | Totai deposited | Remark & NHAI L}
Afforestationk | Tree Cutting | Amount by NHAJ No j

ather 85 5

i Pune | 3,71,66.5¢87 10,55,638/- | Rs. 3,32,23,3067 T NHAITE, No. 3120

dt. 24.12.2014

2 | Ahmednagar | 14,21,71,8477- | 3.35.4407- RS 14,25,07, 2877 | NRAT L o 373
| dt. 26.12.2014

o 3 Nashik | 20,82,262/- J 15007+ RS. 20.83,7627- | NRAT L No. 2584 e
dt. 30.10.2014




The details regarding compartment No, Forest division and range, DGPS, Comprehensive plan,
present status of survival culy authenticated by the forast ofﬁcials_ etc. are not available with this

office. The correspondence regarding, d

Description | PIU Comments

. J

1N0‘ 5‘?:)”0 | The project Involves diversion of 49.70 ha of | Vec Forest afver;i&”m
forest land for which the Proponent shall 3pproved Ly Competent Authon'ty of Forest
obtain the requisite FC. The proponent @n | department a5 mentioned in the Brier Note
€xecute the above project on the entire | point No. 2 ( Stage 4 & Stage-|I forest
stretch located in nor-forest [and Provided | Clearance Copies are enclosed a5
that the Proponent submits an undertaking kmeme-ifqtof)
while making application to get ¢ that the |

,I exemonofworkmnon-forest land shall not
be cited as a reason for grant of FC and in
case FC is declined width of the portion of
read falling i ‘the forest land wiy be |
maintained at its existing level, __ |

2 | 5(if) It Is indicated that 4700 nos.” trees from Necessary tree cutting permissions is
forest area ang 3500 trees In non-farests arpa granted by respective Competent Authority
to be felled for the project, Necessary | of Revenue & Forest department of the
permission from Ca-nperenrl.ul:.'\arity shall be | respective districts for schedule ang non-

Pravision  should Pe made fo- regular | permissions are enclosed herewith as
maintenance. |

Adjoining pongs have not bee disturbed
during the construction, No debris had been
i =

of draf nage/catchment of the pond.

IRC guidelines shall be followed Tor widening
& up-gradation of road,

Yes. Relevant IRC  guidalings have been
idening ang Upgradation of

Minimum of thres times the number trees chames ¢
to be cut shall pe Planted. it sha|| be ensureq afforestation and
that the trees planted 85 3 part of the already depositeqd
afforestation shall be looked after NHAI Tree concermed Forest Ay
plantation shall be of the S&me species/|ocal mentioned |p Tasle

Species ang Survival shall pe monitored, 'respms'lbnfty of the COncer;"ed Forest |
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g%

cnNo, |

Description

PIU Comments

%;S;isplantaﬂdn of trees shall be carried out

wherever possible. The tree plantation shall
be taken up on the extreme end of the road.

Authority to plant and maintain those trees,

As per the MPR of Feb 2017 (by which time
PCOD was granted to the Concessionaire on

1 31.01.2017 by IE), the trees cut by the
| Concessionaire were 5259 number (page No. .

11 of MPR of Feb'17, copy of MPR enclosed
as Annexure -Y|).The trees to be planted by

the Concessionaire in accordance to PCOD"

length (104.636 km) was 27000; whereas
trees planted by the Concessionaire was
27038. The median plantation carried out by
the Concessionaire for PCOD is around
102503 numbers against 5¢6000.

Efforts have been made to plant the trees of
the same species / iocal species viz. Mango,
Neem, Jamun, Pimpal, Jacaranda, Kachnar
etc,

Transplantation of 60 numbers of trees had
been carried out by the Concessionaire.

Tree Plantation had been Carried cut on the
extreme edge of Lthe RaW,
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~  Annexure-I
Environment Clearance letter.
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F.Ko. 10-58/2011-1a.41

26.12.2012 soakin © your letter No, : |
At N o, AN et g 2, st | |
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8. .. The ‘BAG in s : ‘ .
i : ~Fong held on 13k _ysp, i
uding cong fo g8 Deld Py, 2011 s Backey o !
mm%“-“pmf Dists anog. Piblc Heating contucecy o 0ARSd TR,
18.10.3012 at Sangasmmer. e s 20002012 at Callectnrags wm:d&ht!
: o g on |

f
the drainage ' Water badies. It st '
mmw_ffmmm of the ponds gl natﬁnmm?m m“t gl 1
3 4 I- L -
. ; 255




E
§
:
5[
:
5
]
g
:
g

under passes and mmumm
_ ‘ shqll
: _ﬁfwmwmwuwﬁrr%&,m
fovi) Fdrmmmmg animg] avoid acgiden

&afwlarmﬁacfaamg'
Spesd
e of i/ LIS Weipy thal g oo dentiteq
h&mwmhmmummmmwhw o ignages
@hmm&cmwm e
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-Annexure-II (a)

st Clearance Stage - 1 ne Distri
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&N : wierer ”MWNG.M . i
Nodal Offie, *Ietter No, m:vmwﬁmm ‘f\f m}mmu

L. mmmewmmm’.ﬂ,, '

Mat under

|
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s .

3.(w

® "

o

1.

13,

User sgericy” shall obtiin the Environmeatal

wbadhuhd mﬁmummmamm%
wmmm 01.082003, zamm&zwmwwwm

thmS&il.w? C) No. 202/1995 ‘and as per the guidelines jssuad by the -Ministry vide

lesters No. s-tﬁ&mmmdwdt&mm.nmuwurm&mmm

(/1072006 and 3-3/2007-FC dated 05K02/2008 ir this ogard.
mxumaumwmx mh,m:agﬁm

of ths same by the &mwwmmmyormmmum,
Asamy'ﬂ:clhu!\pm

mﬁih& the State Govemment from
inl‘lﬁmqhuu mduhkiuwb’ﬁnﬂ‘wt

pmmmwmw mduﬂsemjma!mﬁ b:mm»tho

CTM &PMWAMWA] &xngw
Alc n%ﬂlﬂ%ﬂtowwmﬂm LO&CMNM.NWM&: IIOOOJm

mwwammmwmummmmudambu

Mhhﬂmd’ﬁnmmwhmuﬁ,m is Jess,

amﬂwﬂiemmcfﬁe

(Protéction) Act, 1986, if required

L

"Dnmth wummvmmv)&&c 189249 b Sosifacen

||I’a n“..',?, "
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“Je

14, ﬁgmmm’immm under pasocs and over passes for movemeat of wikd
g - & :

5. Muck dispossl, if required, shal) umupmpam'emmq.mbymrm
16, Mwwﬁm shall bchlmnpbyduu.iu:awcy.

| anﬁmmﬁﬂlhmmﬁgfwwhﬂ

& . Jtwill bo the responsibiliy 'ﬂﬁ-Ummemgmem oy

1. ww-mwmmmmm&mmmmmm ‘

245 Tﬁ;wt@gmwﬁem&wmmmmm in the projecs

s;.mmmmuummmmwhanm ,

mdmmmm without prior approval of Central Governmeany

26 3) o User Agency shall subepit six onthly compliance ace repor a5 06 1¥ Jonuary yng 145
o Bl e R e
leth!hismmﬂmmmumn“ﬂambadwm. 3

27. mvmmmmémamumwumumbﬂm&ofmmwm
-mmﬁmmmmmaﬁnﬁmmmmmm@wumm -

Contd...4 -

@lnfiq
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: slpt of com _ ditiott Nos -4, 5, 6 and 7 from the
State : ,W.whmuﬁadfwﬁn!qmm under Section

(Consarvation) Act, §930 by this office. -

' The onler ot tomatlr o fomest land t0 vsee aguscy shall not be issoed Govemment
ﬁuwwmmmwmmum&%m e 2

Yours fuithfiully, @

S

[ ]
i
{
. - i
¢
%
2
1
' i
Tex mii i
b
.
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A nexure-II (b

Forest Clearance letter Stage - 2 - Pune District
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P

File No. 6-MHC-8/2014-BHO / 405 Dated:16/66/2015

Thie Principal Sccrytary,

Gowt. of Maharashr
Revenue & Foreat Department,

Sub: m&iwmuar&msmumwr.mm o “
. thﬂ&w-mpmmmqhw“mﬁlmwh \
Binnar from 4200 10 97109 I favogy of Project Direstor, Nationg) Highway
Anthority of India, Project Iaplementation Unit in Pune district of Mghar thire,

Ref. (1) This office letter Na: 6-MHC-8/201 4-BHO/2026 dated 19/ 172014,

(2) Govt. of Maharushtra lefier No, FLD-1913/C.R 254/F-10 datng 05/03/2015. ;i

(3) Officer oo Special Duly (Ad-hoe CAMPA) MoEF, New Delhi feter No, . |
2172013.CAMPA dated 05/06/20) 5, 5

Siz, : ; !
Refezence is invited to your lerer No, FLD-1913/CR-254/5.10 guypg 29/01/2014 ang !
APCCF & Nodal Officer Nagpur letter No. D:&-J?{NOMD 1224014485120} 4.1 5 i

dated 23/06/2014 on the ;bws mentioned subject secking prior approyal of the Central '

Government under Section-2 of the Fm'ituns:mﬁag) Act, 1980, _
mmemmmﬁmmfm above had agreed in-

principle for diversion of the above forest land for the Puipose mentioned, subject to (he

fulfillment of condition No.4,5.6 and 7 stipulated therein. <
The Stag: Government vide leticr (2) refarrad above have reported con liance !

fulfillment of the said concitions, - i - |

User Agency only after the {Jser Agency has
required for the project.
tiun shalf benkmﬁpbymcl?ommpammomlaw
1and (Pamgaon 23 ha & Rumajwai | 5 he, Forest Division Junnar) - -
<SCT Agency. As for as practicable a mixiure of Jocal indigenous -
Z‘ o 267
)y C‘onrd.......'.!_ F




e o T L

' amp m:ide = reh are 1o be ‘
wwwm the forest aren gre dismantled and remoyeq, The

all be tmmediately after the completion of ths work,

Usér Aged il pliat suifable spesies o2 both sides of the rns - -
Mmﬁmm , wﬁc’_ﬁamﬂsdmmmm Ww@uw

The Uger Agenc mmﬁq.mhwum&ﬂm&ewwhbm
;t‘ﬂ # 8ite 1o avoid damage g of troiy and pressure oq the adjacent

8 1) méﬁumamummmmnmmm spesified in the

10.
I,
12,
13.
I4.
15,
16.

17,

mm%wmwwuﬁwaﬁwmammmmmmmm

w%mmmmmwmmwlaw

i Gnder the provisions of the Environment (Prolection) Act, 1985 gny
Enviromment (Protectio Rmﬂ,lmwtbmundamduwed i ti

Wmmﬂﬂiwwlbe@ymw% i
gm ifmg!ﬁ:ﬁ;mmdhhkmupmmwexhemcww@h
Soil conservat: measures, if tequited, should be LaKen up by the (Jger Agency for

which w'ahbwmmvm 48 per the current rate of ks
m.m@ﬁmadfvm &mﬂm shell be deziarcateq on ground g the project

by ereeting # four feet high reinforced gen t cancrete pij inseribed
:mww,mammwmmmmmmﬂmf:ﬁm, "

Bﬁﬁmlﬂwmmwmmnoﬁfmﬁmshmwmcm

.

mmﬂbfd"ﬁﬁmmm& ‘_ial!lmﬂbewum‘mmnidatbg i
leass 1o bo ' h&mmn{lhﬂmcrmnMuﬁrq m%w’?{f{f

The user agency shall obtain Environmentg] Clearsnge :
Prvionmental (Protection) g, 1986 if e P e provisions of
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8158 of any of the above conditi r—
State Gowt, 1o dnﬁm&; gper Propgi&ug mi |

under Forgst (Cmywau Act, 1980,

2l SHHOUNT Lo

m&ﬁsdum’l.surmmmq:m

e ey,
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Annexure-I] (c)
Forest Clearance letter Stage - 1 - Ahmednagg.[ District
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- WYEE |6 aul rona bpi-mefrdcdn
At
DA ol iy
mmmlmfm%
ij . — - |
vy~
arlaya, Mumbi- 400 032
Sub:  Diverson of 319585 ho Resesved Foreat fand for Rehubiliiation and wpgrading o 4 laning of
NER50 from Khed 1o Sinaar from Km 9700 tp 137000 (Akmednsgar district pordon} In favour
Distriet of Malmrashire

of Project Director, Naricnal Highways Aubority of Indic in Ahmedhager D
e o N ',, : :
- Jam directed 1 inviie 8 refercnce 16 yooe lener No. FLD-1814/CR-92F-10 duted 03/07/2014 &
APCCF & Nodal Officer, Maharashtra State Nogpur tetier No, Desk-17/NC/Z/D 12325/ 13)14+15 dated
1/08/2014 oo the shave mentioned subject seeking prior epproval of the Central Governenent under
Section 7 of the Farest (Conservation) Act, 1980. : :

¢ After due
tbe Central Government, is dirsoled o convey in-principle approvil for divewsion of 539585 ha
Forest fand for Rehcbilimtion and wpgrading © 4 lming of NH-50 fom Khed w Sinoar from
' sdnager disiriot pottion) in favour of Project Directur, Mational Highways

. Km 97000 o 157/000 (Ahmedaa ger
Authority of Indis in Abmednagar Jistrict subject to ths following m;mde?;ﬁiiom:— ‘

b Luﬂmofémwm reavin upchanged.
.Forest Tand shall be handed over 1o e User Agency only after the User Agency has po
possession of aon-lorest d4d, if aay, riquized for the project.

: afforestesion simll b taikéa vp by the Forest Deprtment aver 67917 ba
mgamm.nt}m.mmw Village- Pokhad Bakesbwar, Gut No.

the cod of the Llser Agency. As far as precticable a mixtue of lecal indigenous
sprecies will be planted and monccutture of's species has 10 be aveided.
The Innd identified fx the purpasc of CA shall be clearly depicied o o Swrvey of Indio
mmm«mwmsmmm

SR >

%

3 ()

|

®

Cootd,, 3

cnsidessien of (he bpasl of the Sate Govemuuent, e usdersigned, oo behalf of
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e sl :.;fu.;.‘;m-.'.t-tr:, aftiresisdates shah ke dbmy enst i

e s pEr o compensaiing ST sltine atd B0 ere a8 Teves o
depated i slvanes with the

tvaling ard

rectinn o pufiaucnf gilaes, o required oe tit UA lad shal] be .
Bl satineaised 8 7 00 190 peses Ve -

Fusess Deparument by the piegert aitidiy. e CaAw
shous: may inclide spproprinte pavision for saticipued cost buerease fig Wirks =chedided foe

- sulserment yrars.

i

)

’.

“10

Al

12,
13.

r - '.i‘ - - -
The Suate Government shall chiarge the Met Presen Value(NPV} for the 33,955 ha farest arex

o be diverted under this proposl fica e User Ageucy 23 per the ondere of the Honble
Supreme Couct 8 Indin daled 30102002, 01,08,2001, 28.01.2008, 24042008 el 1 05 2008
i 1A Na. 566 In, WP (C) No. 2001955 sad a3 per e guideEries fssusd by (e Miviery vide
levers Ro. 51/1998-FC (PUI) daied 18.092003, as well o3 kiter No. 5.2/2006.FC dated
03102206 mund 5-3/2007-1C dale! 050272008 I this rvgerd, : -

Additiona] amoamk of the NPY of the Slverted forest lanii, " ary, becomitg due ailer finaliasun
of the' sanie By the Hon'be Supremie Court of Indla on receip! of the repon frem the
Comumitie, il bo charged by the Stete Government frusa ile User Agency. The User Agency

shell formsls an undertsking ig this effent, :

At s oceived frts te user apeccy under (e project sl be Vintures 1 e Ao -

A s Fid A &P AgencW(CAMPA) in 8a
AR om0 0

y 1] -
mwmm&'w&wmﬂwmmmum

(Protecsion) Ac, 1986, if rerirsd.

The Usr Ageocy will defimy the eost of semoval of trser ant [all in (he ates proposed for
Mm-ummmmmwmmmwmumm
#ad the tees shall be filled-under strict supervition of the Stele Forest Depertment. :
mmw&wmwwmwummmmmwwammu
Whmd#mmwﬁcwﬂmuu,wmmhlm..

Relevans dmcious contaiaed in various ootfications issvad by the Central Governameny

the pravisions of the Eavirderen (Profection) Act, 1986 asd Duvienment (Prowetion ﬁ?ﬂ:
lde:gmmar'm mmﬁmﬁmn’mmﬂin&nﬁufﬂytﬁmLm@

mmmmmwamwﬁmﬂ on Central Verge 13 per IRC namy [

this regard, .
Nniautgimmwmaﬁmumﬁormrvmnmu _
" The isyout plan of the shall oot be without priar of

. f proposal Shanged priar 8pproval of the Centpet

- (22~ g Ceund... 3
7. LB :

aleiinle W Ui praad o age -

o
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17, .’;hil mﬂ@ﬂwu. if required, . shall e !alm vp by the wser agency,

IR Nolabour camp sl be esiablished oa the fomest e,

19 hvi N&Wmﬁc %-Wmmﬁmd}zhhmmmwh
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Filo No. 6-MHC-29/2014-BH0/ 4 ¢ £ Dated: 16/06/2015
To, ;

@am mﬁm&u;Wanmmi
N n, Special Duty (Ad-boc CAMPA) MoEF, New Dy o E o
212013-CAMPA deted 27103301, - &

Sir,

e RERTENCE I8 Vited (o your letter No. Ml&ldf(?ﬁﬂi/ﬁ-i&d&{ﬁ%?&ﬁﬁ and :
Wf X Nﬁa letler No. Dosk-17/NC/241) 12323K13)/14:15 gaaq
1908 ©u the gbove mentip subject t seeking prior vl of the Centra) Governmeny
under Section-2 of the Farest (Congervation) Act, 1980, -

The Central Govermment vide this o
pringiple for diveesion of the above fores fand for the purpose mentiones subject 1o he
fulfiliment of condition No.4,5,6,8 and 14 slipulated therein.

The State Government vide leter (2) referred above have reparted compliance
fulfiliment of the said conditions. ; b

Of India in Absmadnggsr Distrigt of

1. Legal status of the forest land shall remain unchanged.

- 3 cht&ﬂéullhhndqdoﬁwwihcl}xrﬁmy oaly afier the User Agane
Bot possessfon of non-fores land, 3 any, required for the project. deo
3.2 Compensatocy Afforestation ehall be taken up by the Fores! Depurtment over 57,917
et gaded forest land (Gut No. 23, 233, 35 236, 237 Village- ot
Beleshwar, Gut No, 100, Village-Nimegj and Gut No, 172, V:’]lagr-(iabanwadi, Tal-.
) A wl-ﬂﬁmmﬁ a e cost of the User AZency. As for g
practicable a nilcture of Jocg indigenous specics will be planted ang .
species has to be avoided. e : ¢ B
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Pt Agency shall provide tuel preferably altomatze fire] 1o iy e
Mmcmmwmmmrmw;m;%ﬁm

nviconment (Protection) Rules, 1986 e o ment (Protction
G f;:kmmgfﬂymm;hm‘mﬁ;?mmuwmﬁmb
. . “I if - ;
Fmﬂ’pn m.,\,_.ﬁmwmbniﬂ;mqupﬂmc scheme s —
12, Seil conservaion - ' |
whmh m'mm be provided mmwzgﬁﬁ: by the User Agency for

3. The boundary of the diverted for
by erées i il

c
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17. Tbgwqﬁgnpyammifnqm mdcrmm_mmm@ 1

movement of wild aﬁ@mé&inmwﬂmﬁmw_immrc Forest Deparmeq;,
8. Noiaboar camp shall be established e the forest 1y,
19, Rﬂhﬂmofﬁﬂmmtamuw&uthclmmaﬁmﬂ

21. Mfmm@imlhﬁ&iehfnﬁ:kyafﬁmbmm&;m.my. e, if

2, User Agenty d:allmimn'uixnﬁalhijﬁmemuanr“mp and
ﬂﬁ‘murwmmmmeswnfammdalmﬁmm.w

b) The Btate Olovernimen shall manilor complience of conditions of Fores; iy —
)ﬂmmmb@khmwmnmumal“mwofwm.

. '!’heDIﬂedﬂerHQ}v ini of&mmnt,%mmd(zimuo%_
C-Wing, 3rd Floor. Indira WMJQIB&@]RMAHM.NW
Delhi-110003. 2

2. The Addl. Principal Chief Consacvator of Foresig and Nodal Officer Muharasls
Fmﬂm-wjfdb!mm Civil Lines, Nagpur-440 0g 1 (Mabarashra) *

3. The Sub-Divisional Officer, Sangamner Forest Division, District-Ahmeds, y
Mahargshira, it

4. 'The Project Director, Nationa) His:hwa ' Alm!ﬂd!}‘ of India, Project Implmmﬁm
Usiit, Toyota Showrvon Roed, Nashik, gmhr-mwik. Maharashire y

T —
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- B33 TRy o a04 No. 3
TR (o) Bhopel 4430 Do

R e Sk g
b Telefur 242661 5 5

™ /B el spoebhopel g

~ Date: 0‘{%75014.

Sir’ = 3 \ - - r ot . .= .
| 1 s dirécted to refer to Addl FOCE & Nodal Officer etter No.Desk-17/N¢y ’
14-15 dated 07204/2D14 on the sbove mentiooed subject seeking prior approval of m%m}
under Section-2 of the Farest (Conservation) Act, 1950,

- mdwwq:iﬁoncﬂhgmm “W%wwmmml,tbcmm{ :
1500 T o ot s Dt 0 FNISD o g 0 fomkm |
1 m -* 2 ; : v 3 : : - . '
Maharashira subject o the following conditions.” Higvays Authority of India g distict Neshik of |

3. 8) The cost of e
deposited in advanee :
CA will be maintained for 07 1 s, : . | noy, ‘
08t incrvase for work _ . |

(Civil) No. 202/1995 gng 8s
FC(PL 1) dated 18/0972003 4
dated 05.02.2009 in thig regards,.

280
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Ak A4 " R

AR 2 : '

'b) Additional amount of the NPV o diverted forest lacd, if my, beeoaning duc after fnafizas
mjby'gbcﬂmw&mofMﬁmmaﬁwofmmﬁu;mem
M.beahmbymsuuﬁommmtﬁnmthcﬂmamhwmchﬁuﬂﬁruitkmmdmg

to this effect.
5. :
6. @%
y P
3 |
g o |
10. mmd&awmmmemm >
mmmmwmmlmﬁuamw:&m{mm : !
forward and back beacing and distance from pillarto pillar AP
11, R@d&mm%.MbﬂMMp&mCmbyuj U .
supervision of State Forest Department, © T Ageney under the
12. mmmmusmmbymmmydmﬁm&p i 3 1'
environmental clearance sheil be strictly adhered to. AR il | ﬁ
{

13. " No taxetoll il b levied on the vehicles of Forest Deperiment plying on e oul
14, Fo labour camps shall be established on forest land. S~
15.  'The User Agency shall provide fuel-wood preferably ﬁmnﬁw{acl lo the labourers working it the .

£
\.

+site to avoid damage / felling of trees, ,, :
16 s)mwmmn«b&w&nﬂymomummﬁmwmmmmm fl
|

' bjnewwwmkﬁwmmm circumstances be
agmﬁes, depﬂtmmturpuxcm without prior epproval of Central G i‘m’ﬁn‘rﬁ 10 any other

17, All statuory provisions under various A rules thercurder and guidefines 5 o
: shall be strictly adhered to. = _-F : #pplicable to this project

18, Any other condition, which the Centra] Government may stipulate.

o Afler receipt of compliance report on foifiliient of the condition Nops.3 45 and 6 |
: ! 'usalwﬂibemnxidm\d&ﬁrﬁml ; : ion-2 of 1. Fom the State

Kot om0 PP Bedtiand of the Rorest (Conseevation) 281

Cond...,.3 | ‘




RV
[ B -
. =4

-3-

. Theorder for trensfer of forest 1and to user apeacy shell nst be i ‘ -
ﬁrm“wmﬁrdfmhnofw:mﬁmwbyM;:g;@w by the Stato Government ]

Yours faiﬂlfzﬂly,

3

(5.K. Bhandari
Chief Consetvaior Omes((,'j)
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; wﬁhﬂ&mﬂ,mmﬁm e it
fiva - NHAI PIUNSK Widening of

existing 3 lane Carriageway to 9/ lane
divided carrageway configuration Khed-
Sinnar (Km w3/o00- Km Ysl/o00) stretch of
Pune Nashik Section of NH-yo in the state *
of Maharashtra -Requnest for Permission of
. 7 A Cutting Scheduled trees Reg
792>
T /ST [/ 301338
AT e € /13 fraty
i
- VT e
' T 1, W AwT /s, Wiy
o STRIT $REAT, TRE-H3 3008
wavt : ayrestestier oy wis NHAY/PIU/NSK/KS/ Tree/R013/3304 P
12 AT 013, "
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_ _Inm_ggggxmxh TneI'mw Girth Aamn{Vﬁ7
- Viliage of I' ' To | Side ] No Name | (mtr) Height | cum :
S | (m)
22 | hunnar %m 731200 | .HS. | 747108 3.40 [ 7.00 s.oil
129 | Tunnar Govt | 80+330 | L 1S 8167 130 | 550 {077] |
130 | Junnar Qovi | B0+350 [ L= | m]_#'_“F 0855 [
: Govt | 874200 | LIS, | 637433 220 | 680 |2.06 ,
Joanar | Bh 1 Govt 873850 [T 5 & 110 ] 500 038
830 | Funnar T Bhalkatwadi | Gove 874750 | L.HS. | 3876 3.00 | 515 1299
399 | Jenoer | Chalkalwad] | Govg 881350 |[LHS. [39750 050 | .15 [0.02
944 “mmcmmmm P 220 430 1.24
716 | Nunnar | Randali - TGovt 864950 | LS [ 57/426 | oy 220 | 7.00 [2.12]"
| Jun: wadi | Govt | 874250 [ LIS, | 88338 i 100 17250 1018
998 |Tudnar | Al Govi [ 93+825 | L.1S. | 6473 1,00 | 4,50 1033
822 | Tunnar | Balcavad; | oo 874850 [ L 1. | 83/463 | w7 4.10 10.13
(8% | Tianar | Challalwadi | Govt | 834550 LIS, | 39/485 185 | 480 [o0.m
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National Highways Authority of India B4
" (Minislry of Road Transport & Highways) ¥
mWM'ww*?@ g?%z”?:ﬂ& No-4, Behing T yata Showraom
1 L] .- ] L o
© O Mumbal Agra Highway, uumumue{mmmm
' NHAPIUNSIOKS 2013/ 32 .I?\)décember. 2013
/ B __
Rangs Forest Officor,
Sinnar, District Nashic
' Sub: - NHALPIU-NSK - Widening of existi 9 2 lang Y 10 48 ane giyideg
) Camiageway configuration Khed — Sinnar (Km 421000 Km 177/000) stretch of Pune
| section of NH-50 in th ShbdMamrmmnTmcumcpennhmfg{
l Schedule Trees in Sinnar Tehsi .

’ pmwweIMdmdaonmmminﬂwﬁ%ﬁuTmacmfmg
‘ panniasimforﬂoudngtdwd;hmbasbemmueaandvaﬁdtyo!thzaeJneexpfneson
30112013; - TS

I. Tamaring - 28 Ngg-

“ Kl . 2fics
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CEERIE Telefox : 0253 - 2372800

RATT TE T iy o 2

( 7% wRager o vt sares) f '

National Highwa Authority of India

mmfmmwm'wm, e)

Pmﬁ:&: ' Hm%z, Piot No-4, Behind'!bnh&mmom
ub - s‘i ] .

g Mmgra Highwey, Nashik 22009 (MAHARASHTRA)

No. NHAVPIUNSK/KS 1201 VEax &%&b«. 2013
To,

Rm Forest Officer,
Sinnar, Dhtnuhlk. :

Sub: NHM-PIU-NSK-WW‘ ofmngz{ancmmrmcmmw
gm;_qugum Khed - Sinnar (km 42000 ~ Km mmu;wam
Nashik section N+hmhﬂwmofmm~Mdmng of NH-50 - Tree
wmm::.n-ﬁrmtem-aog.

-

' Khed - Sinner section of NH-50 Is main connectivit between South and North India end thet's

¥
why Gewvt, of indig has envisaged Delhi-Mumbaj Indusirial Corridar (DMIC) along this sacio
hMaMathowmemmGoldenhhnghpmjmforM :
Nashik and this siretch is one arm of Goldan tangle This streten Passes tnrough 3 Distrigis
viz. Pune, Ahmadnagar and Nashik Districts.
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Coveq)

| Q Telefax - 0253 . 372800
AT W T rfire s e

{ 55 TR stk vt s 7

National Highways Authority of India
(Ministry awrmm & Higwiays)
“Suboch House". S Ko $1172, Plot No4, Betind Toysta Stowroar
OFf Mumbei Agra Highway, Nashik422009 (MAHARASHTRA)
No. wmwﬁ%ow@ U Ostoer, 2013
Ta, :
Tabslidar/ RFo Qv
Sinnar, Dist. Nashik,
| Sub: NHA-PIUNSK - Widening of existing 2 iane camiagewsy 0 4/5 fane giideq
Carmriageway icn Khed - Sinnar (Km 421000 - Km 1774000 of
| Pune Nastk saction of NH-50 in the State of Mahepuras | Widening of NH.50
| 5 Tree cutting -Reg
i,

'm-sm-ma-mmemm=umeMnmnmmm
that's why Govt. of India has emvisaged Delhi-Mumbai Industrial Comidor (DMIC) along this
minhm.wwhhmhwmm"mpmjedfm?&mbﬁ

2 &mwm'afmmanmmwwwmm Khed - Sinnar Exoy

and Agreement has on

started an 04.11.2013, 15 Nashik District, followi
of
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Annexure-lV

Rain Water estin

Concession Agreement Clause -4.1¢
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NATIONAL HIGHWAYS AUTHORITY OF INDIA
(Ministry of Road Transport & Highways,
-‘Government of India)

CONCESSION AGREEMENT

BETWEEN

National Highways Authori ty of India
G-5&6, Sector 10, Dwar
New Delhi-110075

AND

Y tre, Plot No. C-22, G
Block, Bandra Kurla Complex, Bandra (East),

Mumbai — 400051, Maharashtra, INDIA_

- VOLUME -1
_.5'_PA.RT-II
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¢ for Preposal - Big
Reyuegr rl’rm_um

411 Culverts

412 ROBRUB

414 Siope protection
The side slope shall be “protected by usiig suitable slope protection measures wherever
required along the present highway,

415 Utilites
Provision of Sccorrmodating wilities shal] e made both over as well as underground wherever

required. Utilities Crossings across highwey and service Toad consisting of 1x600 diameter
Pipe two for each kilomeier shall be provided.

416 Ralnwster Harvesting Systemn Q

413 Built up secrions :
The list of buijt sections along the projest Highway is given in Appendix BXVIL

AW Ty 2N
& bl

: ’ e

-+~ four Laning of Khed Nl 3a _H-ﬁmin-tzm_,ﬁﬁiﬁ-nzm .

oy Lemh 131 306y “M-!ﬂ"{w itodns i
BOT (Toll) an DBFOT pesterinder NHOP g b 10 be xee
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[

s (CHRD SINNAR EXPRESSWA y LIMITED
S Sl 0 Fe. Whete Hogse Pl 5, Ner ICiey Bak, Iy Ny Nshi 23 g
e Tl 912019305267, . 91233230500,
KNEL R TECACO.58] /506 1* September, 2914 ;
To, :
Team Leader - 54 ICPL-DCS,
Flat No, 4&8, Firy Floor,
DSK's Centre, (Behind Hatel Indrayani),
Manchar - 319563, Dist. - Page-1p,
Malrathirg,

' 5 = . ety
L 2" " Asabive ©0,0 b T,

Prajeer: Four Lanning of Khbed-Sinnar Section of N} =30 from Kam 424000 1o Kim 177+000
(Design Lenpth ~ 137,946 Ki) under NHDP Phase [V in the styte of Maharashir
00 DBFOT Bags. 5 '

Subject: Rainwat,, walg Sysiem - Reg,
Dear Sir,

The Clause 43,5 of Schedule B of Coucessioy Agrecment siates that, " 4y Per Mty g
Envirumiment dmt Foy gy Notificativn, New Delt daved 140 ; 997 &5 amended on 13.01 1908,

WAL 1099 & 96 11 2600, tie Casiction of Rain Water Harvesuny strucrure  vamdotory gy "
wnd arvund Water Cyisiy area notified hy the Cenmgr Growsd Water Boapy

Vlease find autached the copy of above eieg notification of Mobp. ¢ Per I No: i of e

CXCIUIR fie povers and perfarm lunetons ammely... " Gii) 1o roguate ml contro/ mangenen
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* KHED SINNAR EXPRESSWAY LIMITED :
=% §il¢ Office: *White House'. Plot No. 5, Near ICICI Bank. Indira Nigar. Neshik-422 009 O \O
s Te]:*:ﬁlm‘?. Fan: 4312532306566 :

KSEL/PRITECACO-S8 171360 2277 uly. 2015

To,

Team Leader - SAICPL-DCS,

Fiat No. 4&8, First Floor,

DSK’s Centre, (behind Hotel Indrayani),
Manchar - 410503, Dist. - Pune,
Maharashtra,

Project:  Four Lanning of Khed-Sinnar Scction of NH-50 from Kay 424000 10 Km 177+000
(Design Length ~ 137.946 Km) under NHDP Phase 1V in the state of Maharashtra on
DBFOT Basis.

Subject: Rain Water Harvesting System on Project Highway - Reg,

Ref: IE Lr, No: SAJCPLwDCSJKdeaSizmar!IEWI 1-5072015/695, dated 11772015,
IE Lr. No: SAICPL-DCS/Khed-Simar/IE/N H-50/2015/387, dated 22/12015,
KSEL Letter No: KSEL/PRI/TEC/NCO-581 /506, dated 1/9/2014.

Dgﬁr Sir,

With reference to the captioned subject and in response to your letters referred above, we have
already submitted our clarification regarding the provision of Rain Water Harvesting System on
Praject Highway vide our letter Ref 3.

We_ again reiterate the contents communicated vide our letter Ref 3 tn this regard. Accordingly it is
amply clear that the our project stretch ond the surrounding areas are not covered in the areas notified
by Central Ground Water Board for Control and Regulation of Ground Water. Hence the provision of
B“%n‘iu Water Harvesting Stmcmre is nolnmdato'ry for the Project as per the provisions of clause 4.16 @
of Schedule B of Concession Agreement. :

This is for your information & records please,
Assuring our best services at all times,

Yours Faithfully,
For Khed Sinnar Expressway Limited

©  Prefjoct Director i

The Project Director NITAT DIl WNeetis
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Annexure-V
Details of Com pensatory Afforestation

Demand Notes & User Charges Deposited By NHAI Letters
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Annexure-V
\
Details of Compen Afforestat
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. 3. Accordingly, this office has Wrenstered tolel Rs. 3,92,22,208 through RTGS to
Forest Department with detalls 55 under:

Sr.-| - Pariculrs Amount RTGS Details
No. poan ¥ Deposiied, Rs. )
1.- | Compeneatory Afforestafion, | 3,21,66,668.00 ADHOC Compensatory

. NPV; survey & Demarcation Afforestation Aic No.
M___“_,... 5501025218, c@f‘pamﬁen B‘m

: Lodhi Road, Dethi eredited or
: 18.12.2014 with UTR No.
RIS S svmmumaoomwg

: , confirmed by Syndicate Bang vide

Bank letter Did. 22 12,2014 (copy
enclosed) :

Deputy Consarvator of Fo

Junnar Alc Na. 11379942% 7

e g8 _ - : credited on 18.12.2014 with UTR |

P s e i i No.-swmmmmnmms

T T e b it -, . “mw%ﬁmamkm
.’ - Bank letter Did. 22 122014 (copy

; : - tip . endosed). :
o v e ... -TOTAL[3,32,22,206/- | - i

i

2. | Tree Culling & Disposal 10,55,638.00

4. As desined, an Undertaking snd e consent for accepting all Terms and Conditions in the

B m—:ul-immm is enciosed as per Annexure for necessary action at your end in order to
R oms“mw dearance at the earfiest please.
3 " m‘m r.m,-ll Y
o P CE - : Yours faithfuly,

L

Enck: 1.RTGS Bank Challsns {2Nos) . - B
- T zum’
3. Annexure.

g .- (P. G. Khodaskar)
| R oy 8 Kivodask
——— " N "

Copy to - 1. CGM (T) & RO-Maharashtra, Mumbai for kind inf, pl,
2. Mis KSEL, Nashik for kind I4f. b1
‘3. M/s BA Infra, Nashik for kind inf, p,

; e o3 Ee R Bt 342




Taﬁu:m-zs

{ w7 5w e worant ) -
National H ways Authority of Ingia
- (Ministry of Road! &
| l“fﬁw MTW Highways)

: s, . ind T
Ofl. Mumbai Agra Highway. Nashik-422009 (MAHARASHTRA)

No. ﬂHAIthumswmrzmmm 1 25" December, 2014

To, .
Mmhﬂm’m Officer,
Sangamner,

in the Slate of Maharashira - Forest Proposal - Diversion of 33.9585 Ha forest
land in Abmednagar District — Depoaition of Charges towards 'Compqmmry
Afforestation, Demarcation, NPV, Tree cutling and Seoi Conversations work

2. T/io Lz No. NHAUPIUNSKIKS/201413077, Dtd 18.12.2014.

3. Your Lr. No. B/Survey/1510/14-15, Did. 18.12 2014

4. Your Lr, No. B/Survey/1528/14-15, Ded. 19.12.2014.

5. Cong. M/s KSEL Lr. No. WRMEG’CLWM, Did. 23.12.2094.

W!?ﬁﬁ !Tgci'q TS HTP’HW omal: neshi@rhaio -

12800

L
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; 5 R e B trensferred totel Rs. 3,32,22,208 through RTGS to

St Particulrs Amount ~ RIGS Detaiis

: Deposited, Rs.
1. Gomparmrw\ffumslat_{m, 3,21,66,568.00° | ADHOC Compensatory
‘, NPV; survey & Demarcation Afforestation Al No,
Charges— = $B01025218, Corporation Bank,
Lodhi Road, Delhi credited on
18.12.2014 with UTR No,
b b;gz*momwﬁ_
irmed by Syndicate Bank vide
A “ > .. {Bank letter Did 23 12,2014 (capy
- * - e e = .
2. |TreaCulling & Disposal 10,55,638.00 Deputy Conservator of Forest
S ek ; Junnar Alc Na. 113736842789 :
T ‘ crediied on 18.12.2014 with UTR
e ) R IR No. §YNBR20141211800962055
——b T : carﬁnnadhyaynﬁmﬂw&u’du
T Bank letter Did. 22.12°2014 (copy

. »y tey ; . Qmed}
- e ... -TOTAL [3,32,22,206/- |

ek “.#L&.@?m,ﬁg‘?ﬁw end g consent for accepting all Terms and Conditions in the
X auﬁeq‘mwls'm:mduwkugammmmm'ryndhnnlymrwmwg;m
& T msmmge dearance of the earfiest please.

' Yours faithfudly,

Encd: 1. RTGS Bank Challens (2.Nos,) - . . _ R
306 3™ g et MI
3. Annexure, 3

e el (P. 6. Khodaskar)
L YR & 4 » G‘ &P 2
—— S mmmq;.

= 1. CGM (T} &' RO-Maharashtra, Mumbai for kind inf, pl.
2. M/s KSEL, Nashik for kind i#f. 1 :

3. M/s BA Infra, Nashik for kind inf pl.




.

[ &r. Particulars [ Amount, Rs.
2 . :
"1, | Compensatory Aflorestation for £7.917 Ha Non Forest 4,80,47 B4E DO
| 2. | Demercation charges. 46,388,000.00
"% | Nel Present Vaiue (NPV). 8,63,71,201.00 |
4. | Tree cutting and Its disposal. 3,35,440,00
¥ | Removal and disposal of debris on Forest @anc (mck 10,00,000.00
6. | Sofl Gonservation-and Nals buikding work. 11,65,000.00 |
TOT‘AIi 14,25,07,287,00

Also, consent letter Is (o be submitted for accapting all the Terms and Conditions referred in
CCF letter cited at Sr, No. 1 above.

3. Asregards, your demand of Rs, 10.00 Lecs tewards Muck dispesal in Fores! area as
per CCF ietler conveying therewith *In Principle® epprovel, Condition 16 : “Muck disposai,
H required, shall be taken ap as per the Scheme approved by the Forest Department”.
In this regard, & s o in‘o'm that, as per the Concession Agreement, it is the obligation of the
Congassionaire, not lo dispase off ary debris / unwenled malerlal on the forest land or
mﬂmlmmxlny.dmﬂhkmmm&uﬂmamm We hereby
Underake that, we shall nol dispese any debris / unwanted material on the forest land
during the execution. The debrs / unwanted matedal, if any, ckposed on the forest land
sWMmﬂaswmeSdmmapwmwma memsntbytha
Cancessionaire at his own cost  An Undertaking in this regard frornmecm;omm Wis

Khed Sinnar Exprassway Limited Is enclosed herewith.

4 Inview of the ahove, the amount claimed towards 7 uck dispasal amounting to Rs.
10,00,000- s not bemn deposiled al present.

8, Accordingly, please find enclosed herewith CD No. 481726 to 481740 daled
26.12.2014 tota! amounting fo Re. 14,15.07,287- in favour of Sub Divisional Forest Officer
Sangamner drawn on Syncicate Bank, Nashik, as desired vise Your DErsnd R sanin
7112.2%‘ mm iolhw!ng ﬁzerges. i -._.g_dqled

.___..z_ s

Contd....3..,.
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1. | Compensafory Aforestation for 67.917 Ha Non Forest 4,88,47 £48.00
lend
2. | Demarcation charges - : 46,38,000.00
3. [ Net Fresent Value (NPV) : 8,83,71,201.00
4. | Tree &tting and its disposal 3,35,440.00
5. | Sail Conservation and Nala buliding work 11,85,000.00
TOTAL | ~14,15,07,287.00
6. - Furher, uﬁwumusudcmlbrlmgaﬂmeﬁumsam!
mmusmmmwwmm 16 regarcing Muck dispasal for which
mummhewmwamsmmnnmmmmm
oblain 2™ Stage Clesrance st the earliest Y
. - l
Thanking you, ;
Yours fakthfully, i
Encl:- 1, DD No. 491726 10 481740 Dtd.25.12.2014 for
. Rs. 1¢,15,07,287/- in favor of Sub Divisional Forest -
Officar, Sangamner.
;. Lbdﬂhld;:“ " Phe s (P. G. Khodaskar)
- Consent r acceptance M{(T) & Project Director,
Condilions. PlU-Nashik.
4. Rel. 5.
Copylo:-1. mm E RD-Mmreshlra. Murmbat for king inf. pl
2, s KSEL, Nashik for kind inf, pl.
\‘_\W 3. Ws 8A Infra, Nashik for kind inf pl,
v
wEfeE ;
il mmm St
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National Highways Authority of India

{Ministry of Road Tranepert & Highways)

Froject Imy tation Unit, Nashik ,

"Subodh House", S No. 81112, Piot No-4, Behind Toyals Shawivom
 Of. Mumbai Agra H , Nashik-422008 (MAHARASHTRA)

W 5 PSJWWW%”/ ik go'}bc’t 2014

S Ml SR |- T

Munm’yw. Submission of Complianc Report — Reg
Fi;:—:—--—-—w —Ref. 1. Your Lt, No. wd-'_r-c:in?zzw. Did. 05.08.2014
M. 2. Chiel Cohsérvator of Forast, MOEF Lr. No 6-MHB-2072014-8H0/1227, i,
: - 4 - _:"' _5_\_ 2~ ol | -

g S

Y — . Div., Dist-Nashik s
RS st st s tld R CR wbnwr:o.mm.. o e
ey s TN + 2011072014 drawm ;
ol e on Syndicate Bank
payabils at Nashik jn
feveurof Dy, -
Cquahranm‘a&, A
! WssiHaciﬂkForuw
Div., Dist-Nashic™ | 5
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*__ Alsocompliance report along with undertaking for 2l Corgitions stioulated in letter of
mmmdmm @t sr. No. 2 above are enclosed herewith Annexure for
amalwmd in order to obtain mmmmdihuuﬂm

- o ——
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National Highways Authority of India

{Ministry ol’ Road Transport & Highways)

Froject | tation Unit, Nashik

*Subodh House", S No. 81172, Pict No4, Behind Toyats Shuwlum
~ Of. Mumbal Agra Highway, Nashik-422008 [MAHARASHTRA)

No. uwfmsmmowﬁf—— = gg’%& 2014

.Dy. Conservator of Forest
West Nashk Forestry Division,
Dist. Nashix.

—M—WSHMHI!#{"! 1144 Ha: Reserved forest land for nhlbﬂlm

IR

s s
-
=

[T
f

. i
. r-.—-—;-—»?w - -

__;;;;“;.__.mm_ 1. Yeur Ly, No. M-anmwmmmw Did. 05.082014,

j_:‘f_ Er: plenas myammng 10 4 laning a‘ﬁm‘ﬁm Khed to Sinnar M“Kn'?yﬁwb

ek --__mmwam Dirsctor , National Highways Authority of India in

muuh&&mm - Submisslan of Complianc Report — Reg,

2 ceranm MoEFLr No. &MHB-zumu-amw Did.

AR 1 Tfkhnbnfbyuwmmduﬂnjmmmmmh

W?’ﬁ' 20,82.262/. against wm,mmm NPV

Faide + DD No. 491804 .

i o s faed o e Comu'\murntf-‘m&

SR 1L i Dt 20410/2014 graon.
] T mmm
2 Flnsad | PUpRt— kin

_ e O Glfing chames Wvar of Dy,

g T =

Telelex 0253 - 2572800 -
ﬂma"ra W AR TTEEUT ol racwgrnar
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“~ * KHED SINNAR EXPRESSWAY LIMITED

¥y Skzémw “White Housc", Plot No. 3 Near ICICI Bank, Indirs Nagar, Nasm;.mwa s
Tel: 491-253- 2336367, Fax; +91-253-2396566 ~  * * -

:Ksmmn'smco-ssmsl
To,

Team Laﬂnr - SAICPL-DCS

th,l\io. 4&8, ) Fim Floor,

bSK’s Centre, (Behiﬂl Hotel Indrayani),
Mawhar-—dlm Dist., — Pune-10.
Mnh-mhm.

Project: Four Lanning of Khed-Sinnar Section of NH-50 from Km 42+000 to Km 1774000

(Design Length — 137.946 Krn) under NHDP Phase IV in the state of Maharashtra
on DBFOT Basis.

Subject: Submission of MPR for the month July’2014. - Reg.

Ref Your Letter No: SAICPL-DCS/Khed-Sinnar/IC/NH-50/2014/122, dated 14.7.2014.

Dear Sir,

With reference to the captioned subject and as per the Clause No. 13.1 aftthnncmwn
Agemﬂmﬁndemiosedhaewiﬁxthem&rtb;mm&hly’iou
All the information as desired vide your above cited lctier have been incorporated in this MPR.

Assuring our best services at all times,

F ag:fcm. - DCSPL
Yours Faithfully,
ours Faithfully, Date oy A4 ¥
| BT | Bl 7 BE”
For Khed Sinnar Expressway Limited ngnmmmm days
w < ¢ 5L
By =
S.P. Singh i |
Project Director

_-m, MPR - July'l4 =
cc : NHALI, PIU, Nashik. Formfammmnmdrecmds

s

8™ August, 2014,




Anneaxura-4 :
2|

Office of the Principal Chief Conservator of Forests (Head of Forest

Force), Maharashtra State
L 2
Additional Principal Chief Conservator of Forests and Nodal Dfficer,
Maharashtra State, Nagpur

First Floor, ‘B’ Wing, Van Bhavan, Civil Lines, Nagpur-440001
Tel no. (0712) 2556916, F . {0712) 2550675
Certified by 150 el no. (0712 6 ax no. { )

2001:2015 E-mail- apccfnodal@mahaforest.gov.in Website: www.mahaforest.gov.in

Sub.:- Original Application No. 40/2020 (WZ) in the matter of
Shri Ganesh Suresh Borhade Vs Union of India & Ors.

No. : Desk-17/NC/I/Court/CR-142/ 1 0 S0 120-21 ‘

Nagpur - 440 00!, Dated: :
To, i 18 IUJ [ M?.,l
The Deputy Director General (Forests) ,
Government of India, Ministry of Environment, Forests & Climate Change,
. Regional Office (WCZ), Ground Floor, Fast Wing,
> New Secretariat Building, Civil Lines,
Nagpur 440001

Ref:-1)GOl, MoEF&CC, Regional Office (WC7) Nagpur letter No.CC-281/RON/2020- ’5/”;‘:1
NGP/7418, dated 03/11/2020
2)CCF(T), Nashik office letter no. Desk-2/Land/C.N.18/20-21/819/20-21, dated 24/11/2020 €/ 173
3) CCF(T), Nashik office letter no. Desk-2/Land/C N.18/20-21/854/20-21 . dated 3/1 2/2020 c/ (@°
4) CCF(T), Punc office letter no. Desk-4/4(2)/1.and/Court Case-294/20-21/71, C/ 15
dated 6/12/2020
Sir,
The Government of India vide letter under reference No.1 has sought compliance on 03 points.
Accordingly, the Chief Conservator of Forests (T), Nashik & Pune vide letter under reference No 2 to 4
has submitted current status report to this office. The same is forwarded for needful action as under-

Sr. Subject ; Ans.
v LA
.2.1 EC specific condition (i) The project involves | The Usor Agcﬁéy has submitted 04 propsals for diversion
diversion of 49.79 ha of forest land for which | of forest land and Central Government has accorded
the proponent shall obtain the requisite FC. | formal approval in 03 cases. The details of the relevant
The Proponent can execute the above project | conditions stipulated by the Government of Indiz and the
on the entire stretch located in on forest land, | the status is as under,
provided that the proponent submits an |
undertaking while making 'applicaticn to get | Diversion of 339585 ha. of Forest land for
FC that the execution of work on non forest  rehabilitation and upgradation to 4 laning of NH-30
land shall not be cited as a reason for grant of  In Sangamner Tahshil Dist. Ahmednagar.
FC and in case FC is declined, width of the | e ] ; .
portion of road falling in the forest land will be | :{ ffngam;n.?f 9?;? hl)w;s‘m?:- g pn?.ject e
sinlataten ntits axisting level. | dive :ton of 339585 .a c?t tc_west ia.md in Sangamner
Tabshil Ahmednagar district for which the proponent
e = . : | sh:iIl__-:')\btgir} the requisite FC approval. Four lane road was
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Four Laning of I{hed-SInn:rScmen of NH-50 from Km. 42;000 to KI. : [W 0 NTH l..y p R Cs G RE SS

137946 Km) under NHOP PHASE IV D in the state of M1
REPORT

| JULY 2014
[
Four Laning of Khed-Sinnar Section of NH-50 from Km. 42+000 to Km.
177+000 (Design Length - 137.246 Km)} under NHDP PHASE IV B in the state

of Maharashtra on DBFOT basis.

Submitted By:

| Khed Sin_nai.'zﬁx‘br"esswa}‘ Lu




oy P

53.“

‘!‘nxa CUTTING:

Pwrunmg Gfiﬂml Sinnar Section of NH-50 from Km. 424000 to Kin, 1774000 (Design Length -
; 13?946 Rm]wuier NHDP PHASE 1V 3 in the state of Maharashtra on DBFOT basis.

The tree cutting permission has been obtained ﬁom the concerned department and the status
of tree cutting s given below foi each Section of the project highway.

Descriptions - Pune A'nagar Nashik Total
Total Number of Trees 2001 2264 394 5259
Total Cut 1941 2264 994 5199
Balance to be cut &0 0 0 60
5.4. LAND ACQUISITION:
Total Existing
Exisling | Additionad | land | Divenlon | ROW + Land
Districe | Lenwh | Woef ‘m ROW (ROWtobe| declared | Reserve | dedaredusper | 70
Vilages Rvafisble | Acquired |ms per 30 [Forest Land| 30+ Dhearsign vallable
L Resnrve Forest
{xm) [Ha} » | (He) | (Ha) (Ha) | {Ha) Ha) fxm]
1 2 3 4 B 6 7 8 9u51748 10
Pune 55 26 | 310.00 { 120,00 | 150.00 | €8.00 | 17.84 205.84 | 2800
Ahmednagar | 60 28 | 364.00 | 150.00 | 21000 | 148.00 | 33.77 33177 51.50
Nashik 20 9 | 12600 | 5200 | 68.00 | 5200 | 111 105.11 19.00
Total 135 | 63 | 800.00 | 32200 | 468.00 | 268.00 | 52.72 642.72 98.50
Avallabie land/Length 80.34% 72.96%

© Khed - Sinnar Expressway Lid.
The IL&FS Financial Cenire, Phot No. C-22, G Rlock, Bandra Kurla € |
Mumbai - 400051, Mihumsh;n, INDIA. urla Complex, Bandra ().
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sanctioned by Central Government. Now the project work
have been completed by User Agency.

B) West Nashik Divison:- The project involves

diversion of 3.40 ha of Forest land in Sinnar Tahshil |
Nashik District for which the proponent shall obtain the |

requisite FC approval. Four lane Road was Sanctioned by
Central Government. Now project Work have been
completed by User Agency.

Diversion of 1.114 ha. of Forest land for rehabilitation
and upgradation to 4 laning of NH-50 from Khed to
Sinnar.

' West Nashik Divison:- The project involves diversion of
' 1.1144 ha of Forest land in Sinnar Tahshil Nashik

District. The proposal is in-principle approved by the
Central Govtvide lewter NO.6-MHB-20/ 2014-
BHO/1227, dated 4.7.2014 subject to 18 conditions
stipulated in the said letter. The project required felling of
15 trees. ‘The Central Gowvt. vide their letter no.370 dated
12.5.2016 raised three more issues compliance to which
is not received from user agency to this office.

The project has not been accorded final approval yet.
However as per Govt. of Maharashtra Circular no.FLD-
2015/CR.77 F-10/dated 1.7.2015 the user agency was
permitted to start work & fell the trees required as per
this office letter no.3540 dated 23.9.2015

Diversion of 18.9749 ha. Forest land for 4 laning of
NH-50 from Khed to Sinnar

The project involves diversion of 18.97 ha. of Forest
Land of Junnar Division (in .lu:nnar, Ambegaon and Khed
taluka). The project agency had got required permission
from Government of India vide letter No. 6-MHC-
8/2014-BHO/2026, Dt. 19/11/2014 (Stage-l clearance)
and NO.6-MHC-872014-BHO/105, Dt 16/06/2015
(Stage-II clearance).

Accordingly Government of Maharashtra had issued
a working permission for tree cutting and commencement
of work vide Order FLD-1913/CR-254/F-10, Dt
20/06/2015.

2.2

EC specific condition (iii) it is indicated that

The details of tree i‘clEB involved in the proposals are
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eruan{nga! Khed-Sinnar Sacuon of NH-50 from Km. 424000 w Kim, 1774000 (Design Length -
131%!«1:)“1\«:‘ NHDP PHASE 1V 3 in the state of Maharashira on DBFOT basis.

TREK CUTTING:

Thc tree cutting permission has been obtained fmm the concerned department and the status
of tree cutting Is given below foi each Section of the project highway.

Descriptions Pume A'nagar Nashik Total
Total Nm&pr of Trees 2001 2264 994 5259
Total Cut 1941 2264 994 5199
Balance to be cut &0 0 0 60
5.4, LAND ACQUISITION:
' Total Existing
Exisling | Additional | Land | Diverslon | ROW + Land
District | neh | Moo | T now InoWea be| dectared | Reserve | dedareduspar | 47
Villages Require Avallable | Acquired |ua per 30 [Forest Land| 3D+ Dhwarsion mu
< i R o rue
fxm} [Ha) » | He) | (Ha) (Ha) {Ha) (Ha) fxm] |
1 2 3 4 N “ 7 8 954748 10
Pune 55 26 | 310.00 | 12000 | 15000 | 68.00 | 17.84 205.84 28.00
|
Ahmednagar | 60 28 364.00 | 150.00 | 21000 | 148.00 | 3377 33177 51.50
Nashik 20 8 126500 | 52.00 63.00 52.00 1.11 105.11 18.00
Total 135 63 800.00 | 322.00 | 465.00 | 268.00 52.72 642.72 S8.50
Available land/Length 80.34% 72.86%

Khed - Sinnar Expressway Lid.
The IL&FS Financiel Cenire, Plot No.
Mumbai - 4C0051, Maharashira, INDIA,

(.-22 ¢} Biock Bandra Kurla C‘nmph:x. Bandra (E).
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in non forest area to be felled for the project,
| Necessary  permission from  competent
authority shall be obtained for “trée cutting,
Compensatory tree plantation shall be carried
| out and cost provision should be made for
| regular maintenance,

—__..,___,.__.._ ———

4700 nos trees from forest arca and 3500 trees | as under-

Diversion of 339585 hg. of Forest land for é
rehabilitation and upgradation to 4 laning of NH-50 i
in Sangamner Tahshil Dist. Ahmednagar, f

A) Sangamner Sub Divison :- In this project 929 nos | -
trecs were felled on forest land. Necessary permission
was obtained by concerned agency to fell the said trees, |
Compensatory tree Plantation of 42500 trees was carried
out by Forest department as well,

B) West Nashik Divison:- In this praject 150 nos trees
were felled on forest Jand. Necessary permission was
obtained by concerncd agency to fell the said trees
Compensatory tree plantation of 1400 trees was carried
out by Department as well.

Diversion of 1.114 ha. of Forest land for rehabilitation
and upgradation to 4 laning of NH-50 from Khed 1o
I‘ Sinnar.

West Nashik Divison:- Because the project has nat yet
| received final epprovel. (The proposal is only in-principle

approved by the Central Govt vide letter NO.6-MHB-

20/2014-BHO/1227  dated 4.7.2014)  the required
| compensatory afforestation work was not carried out.

; Diversion of 18.9749 ha. Forest land for 4 laning of
| NH-50 from Khed to Sinnar

The Project agency has got fiecessary tree cutting
permission from Forest and Revenue department, The
details thercof are as under.

b

The tree cutting permission in forest area have
been received from Government of Maharashtra
vide 1ts order No. FL[M‘)IB;‘CR-ZS«I:‘F-!O, Dt. |
20/06/2015. '
i)  Also fiecessary tree cutting in non-forest area have
been received from respective competent authoritics
of Forest and Reyenue department for scheduled and
non-scheduled trees respectively as per their
Jurisdiction, i

|

Details of felling permission (non-forest arca)

|
|
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A

No. of trees
in non-forest
I area Competent authority and
no. Tabasil Sch | Non- letter no,
edy | Sched
led uled
Tahasi!dar Khed vide letter
I Khed - 23] ro. Land/{ 640,
X it Dt.21,12.2013.
Tahasildar Ambegaon vide
9 | Ambeg | 551 letter
2on > n0.SR/Godegaon/2013,
Dt.7.1.2014, b
. S | 1273 Tahasildar Junnar vide
letter n0.96, D1.20.1.2014.
Range Forest Officer,
4 Ambeg 13 # Narayangaon vide letter
aon ; no.Evaluation/1121,
fa ol £ ] D1.26.12.2013,
g Range Forest
5 | Ambeg & =t Officer.Ghodegaon vide
aon letter no.950,
e I Dr21.12.2013.
Total | 19 | 2055

The project agency has deposited levies towards
Compensatory Afforestation over 38 ha. degraded forest

land with CAMPA. The Forest Department  had |

undertaken plantation on 38 ha. degraded forest land in
Junnar Division.

2.3

EC specific condition (xviii): minimum of
three times the number of trees to be cut shall
be planted as a part of the afforestation shal! be
looked after by NHAL Tree plantation shall be
to the same species / local species and survival
shall be monitored. The traasplantation of trees
shall be carried out wherever possible. The tree
plantation shall be taken up on the extreme end
of the road.

Diversion of 339585 ha. of Forest land for
rehabilitation and upgradation to 4 laning of NH-50
in Sangamner Tahshil Dist. Ahmed pagar.

The User Agency have not submitted compliance report
to Sub Divisional Forest Officer Sangamner & Deputy
Conservator of FForests West Nashik.

Diversion of 1.114 ha. of Forest land for
rehabilitation and upgradation to 4 laning of NH-50
from Khed to Sinnar.

The User Agency has not submitted compliance report to
Deputy Conservator of Forests West Nashik.

Diversion of 18.9749 ha. Forest land for 4 laning of
NH-30 from Khed to Sinnar

DCF, Junnar had sought compliance report from project
agency vide letter no.D-4.2/Land/178, Dr.04.12.2020.
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' The response is awaited by the project agency. (Copy

- enclosed)
Encis : As above ' y
Yours sincerely
(Sanfde )
Additional Principal Chief nservator of Forests -
& Nodal cer

. (RN .
;3 \
Copy submitted to Principal Secretary (Forest), Revenue & Forest lmmfnl, Mantralaya, Mumbai -32
for information,
Copy forwarded to Chief Conservator of Forests, (T) Pune for information.
. Copy forwarded to Chief Conservator of Forests, (T) Nashik for information,

Copy forwarded to the Project Director-PIU (MC) NHAL S No. 134/1 BAIF Bhavyan Campus, Dr,

Manibhai Desair Nagar, Above Bank of India (Warje Br) NH-¢ Wajre, Pune-411052
for information,
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Annexure-4

Integrated Regional Office
GOVERNMENT OF INDIA e B s Wing
qafaRel, a9 99 Seary uRes Haterd New Sccretariat Building
: MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpur - 440001
& CLIMATE CHANGE E-mail: apccfcenual-ng}-mef@gw.in
F.NO.CC-ZB‘HRONINZO-NGP! “7 TF2Y Date; 20.01.2021

To,

1. The PCCF(HoFF), State Forest Dep artment, Govt. of Maharashtra, Van Bhawan,
Nagpur

2. The General Manager (Envlronmant). National Highway Authority of India, G-5
&6, Sector-10, Dwaraka, New Delhl-1 10075

Q Sub: Original Application no. 40 of 2020 (WZ) in the matter of Ganesh Suresh Borhade vs.
Union of India & Ors.

Sir,

The undersigned is directed to refer to the subject matter. Hon'ble NGT, Principal
Bench vide order dated -26.08.2020 constituted a committee consisting Principal Chief
Conservator of Forest, Maharashtra, A representative of NHAI, Additional Principal Chief
Conservator of Forests (APCCF), MoEF&CC, Regional Office, Pune for submission of factual
and action taken report with regard to allegations made in the present application against the.
project upgradation of 2 lane carriageway 10 4 tane of Khed-Sinnar section of NH-50 from km
42.000 to km 177.000 in the State of Maharashtra.

The site Inspection for the above is scheduled from 28.01 2021 to 29.01.2021. i is

requested to kindly attend the site inspection.
This issues with the approval of the Regional Officer, IRO, MoEF&CC, Nagpur.
(Suresh Kumar Adapa)
Scientist D'
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IEXUre -9
YRT YR i et amaferm, yf¥egs i,
GOVERNNIENT OF INDLy CApURO kg 1 -2
Yufavor, g q TRt e “Kendriva Paryavaran Bhavan® -
MINISTRY OF EN\"IRHN"MEE\'T. FORESTS (o= Pz Ao-3,Unk Rogd No. 3
& CLIMATE CHANGE €5, 144/Ravi Shankar Nagar
TS (Mow0)ehopakas20z6 {M.p.)
1 7/ Phone No. 07552428615, 2463102, 2466525
o ENi ./ Fax No. 0755-2463102
S e ma; row:.bpl-maf@niqin :
DU o | sy -
NOO-MIC 029201 4. -
Ne.6-MIIC 029201 BIIO/ S
To. i

The Priseipyl Seeretary (Forests),
Ciovt, of Maharashira,

Resenue & Forest Depaniment,
Muntealaga, Mumbai. 400 (33
(Mitharashiry,

Suﬁ: Diversion of 13,9385 hit Reserved Forest tand for Rebabilitation g upgrading ro 4 laning n!e
NH-50 from Khed 1o Sinnar from K V7000 10 157000 {Ahmednagar districy portion) in fivoyr
of Project Direetor, Nationa) Highwauys Authority of Indis i Ahmednagar Distriet of Mabarashtin

S

Lam direeted 1o Vil o WCICTOICe (o vour Jetier Now L1814 RO/ b 10 danrex! 03072014 &
APCCE & Nodal ¢ Hieer, Maharashi Stare Nappur letter No Desk- 0 7NC 21 1232341 D415 dated
9872014 on the above mentioned subie; SeeRing prior aparovyl of the Central Governmen under
Seetion - 2 of the Forest (Conservaion) Act, 1980, : i

Afier due cousideration of (he proposal of the Stute Guvermment, the usdvesigned, og belaty of
the Central Government. is direered 0 canvey -primcipic appraval for diversion of 339585 ha
Reserved Forest Land for Rehabilitation angd upgrading o 4 laning of NII-30 from Khed 1o Sinnur lrom
Km 97/000 w 137:000 (Ahmreduagay disirior POrton) in favonre of Project Director, Nattinnal Highways

Authority of Indin in Ahmednagar disiier subject 10 the followin £ erms and conditions:-
. Legal status of the forest land shall remain unchanped. @

2 Forest lang shall be huanded, Aver (o thy ser Ageney only after the User Agency has go!
Passession of non-fores: land. if any. reqinred for the proieer

3 ta) C‘umpt:nsulur) afloresiation shall b tahen up by e Foudst Department over 67.917 ha
degraded Forest fand (Gut No, 232, 233, 235 236, 237 Village- Pokhari Baleshwar, Gyt No,
0. Village. Nimaj and Gu No, 172, Village- Gubanwadi. Tal- Sangutuner, Distriof.
Ahmednagar) at the Cost uf'the User Ageney  As far as practicable a mixtyre of lecal indigennus
Species wil) be planted and monaculiure of a species has 10 be avoided,

(h)  The land identified fur the PUrpose of CA shull be vlearly depicted o a Survey of Indiy
Toposkeer o) 1:50. 000, he bearing of each cormer pomt and distances between successive
paints will he recorded alongwith (jps reading of Geo Coordinates ( Lutitudey & 1 Ungitudes),

. , {:f’ L

.
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I'te cost, af compensatory afforestation shall be deposiled in advance  at the prevailing wage
rates as per compensalory allorestation schome and the cost of survey, demarcation and
creetion of permanent pillars..if required on the CA land shall be deposited in advance with the
Forest Department by the project authorily. The CA will be raintained for 7 to 10 years. The
scheme may include appropriate provision for antieipated cost increase for works seheduled for
stibsequent vears.

I'he Stre Giovernment shall charge the Net Present Value(NPV) for the 339585 hu lorest arca
10 be diveried under this proposal from the User Apcney as per the arders of the Hon'hle
Supreme Court of India dated 36.10.2002. 01,08.2003, 28,03.2008. 24/04/2008 and 09.05.2008
in 1A No. 566 in WP (C) No. 202:1995 and as per the guidelines issued by the Ministry vide
fetters No. S-171998-1C (P dased 15092005, as well as leiter No, N-22006-FC cdnted
D3/1072006 and 5-322007-FC dated 03022009 in this regard.

Additional smoeunt ol the NPV of the diserted forest land, iany . becoming duc atter fnalization
of the same by the Hon'be Supremwe Coun of Indin on receipt of the report from the Fixpert
Commitiee, shall be charged by the State Government Irom the User Aureney, The User Agency
shall urnish e wodertakmg 1o s et

All the funds received frony U user ageney under (e projeet shall be transterred W the Ad-ho
Compensatory Afforesiation Fumd Management & Planning Agency(CAMPA) in Saving Bank
Ale No. SBO1025218 of Corporation Dank. Lodhi Complex, New Delhi- 110003,

User ageney shail obtin the Fuvienmental Clearance an per the provisions of the
Jinvironmenta! (Protectiony Act. 1986, il required

The User Agency will defray the cost of removal ar trees (a1l in e et proposed for
diversion, Felling ol trees on the torest Langd being diverted shall be reduced o the bare minimum
and the trees shall be felled under stiset supervision of the State Forest Nepantment.

The period of diversion under this approval shall be co-terminus with the period of lease to be
pranted i favour of the user agency or the project life, whichever is less.

Relevant directions contained in various notifications issucd by the Contral Govermuent under
the provisions of the Environment (Protection) Act. 198G and Fnvironment (Protection) Rules.
I986G made there under and dmended from time 1o time regarding use of (ly ash shuil be lully
complied with,

"User agency shall take roud side plantation and plantation on Central Verge as por IRC worms in

this Tegard

.

Nu toll tux shall be realized from the vehicles of State Forast Department.

The layout plan of the proposal shall not he chianged withow prior approval of the Central
Government. 23
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GOVERNMENT OF INDLy s °”f§;gqm“,;g

‘I‘J’fﬁ”’i“t 99 ¢q Ty m MElGE “Kendriya Paryavaran Bhavan” -
MINISTRY OF ENVIRONMENT, FORESTS = A-3,Link Rosd No. 3
& CLIMATE CHANGE E-5, 4R 14/Ravi Shaakar Nagar

b o {ﬂmm}hhow“‘!ﬂle {M.p)

B T/ Phone Na. 0755-—!425&!5, 2463102,2466525

ety SN . /Fax No. 07552462102

e {E-mall; rowz.bplmef@ﬁc.jn =

PR EYEPNTE
Ne.o- MIIC 02920141 iof TS

To, .
The Priseipul Seeretary (Forests),
Ciovt, of Maharashira,
Revenue & Forest Deparimen,
Muntralaga, Mumbai. 400 032
(Muharaghiry

Sufs: Diversion ol 33,9385 hu Reserved Forest hand for Relabilitation s upgrading ro 4 laning mrﬁ
NH-50 trom K hed 1o Sinnar from Km 97000 10 137000 {Ahmednagar district portion) in favour
ol 'raject Direetor, Ntiona! Highwayy Authority of India iy Ahmednagar District af Maharoshtia

S,

Lam dirccted w invite AICICTenee o vour Jetier Ne. FED<IRI4C R/ .10 dewes] 030722014 &
APCCE & Nodal t Heieer, Maharashirg Stare Nappur letter No Desk 1 7NC210 1232 314415 dated
F9A82014 on the above mentioned subject seexing pror upsroval of (e | coteal Governmen under
Section - 2 ol the Forest (Conservanion) Act, 1980, : ;

Mier due consideration of the proposal of the State Guvernment, (e undeesigned, oo belalt of
the Central Goyernment. is directed 1o CIIveY ineprincipie approval for diversion of 339585 ha
Reserved Forest land for Rehabilitation and upgrading to 4 laning of NII-30 from Khed 1o Sinnur lrom
Km 97/000 w0 157000 (Ahmednaga distrigg portion) in favonr of Project Director, National Highways

Authority of Indin in Abmednagar disirier subject 1 the following terms and conditions:-

L. Lugal status of the forest land shall remain nne hanged.

2 Forest land shal] be handed. pver 1o thy User Agency ondy after the User Agency has got
passession of non-forest land. any. reqred for the proieer.

3 ta) Compensatory afloresiation shall be lahei up by the  Logosy Department gyar 67.917 ha
degraded Forest tand (Gut No, 232, 233, 235, 236, 237 Village- Pokhari Baleshwar, Gut No.
0. Village. Nimaj and Gut No. 172, Viilage- Gubanwadi. Tal- Sungunner, Distriet-
Ahmednugar) at the cost of the User Agency  As far as Macticable a mixtire of lecal indigenous
species will be planted and monaculiure of a species has 1o be avoided.
() The land identified for the Purpose of CA shull be vlearly depicted on g Sirvey of Indig
'f'qpmf:cgl w50 000, Ihe bearing of each cormer pount and distances hetween successive
paints will be recorded alongwith (ips reading of Geo-Coordinules (Lalitudes & Lungitudes),
Y _ 364
/S,Z’, Contd....2

o e

s e A



(b}

10.

I'he cost, af compensatory afforestation shall be deposited in sdvance  at the prevailing wape
rates as per compensatory allorestation scheme and the cost of survey. demarcation and
creetion of permanent pillars.if required on the CA land shall be deposited in advince with the
Forest Departmemt by the project authority. The CA will be maintained tor 7 o 10 years. |he
scheme may include appropniate provision for anticipated cost increase for works scheduled for
subsequent vears.

I'he Stare Ciovernment shall charge the Net Present Value(NPV) tor the 13.9585 hu forest arca
1o be diverted under this proposal from the User Apeney as per the orders of the Hon'ble
Supreme Court of India dated 30.10.200.2. 01082003, 28.03.2008. 24/04/2008 und 09.05.2008
in 1A No. 566 in WP (C) No. 202:1995 and as per the guidelines issued by the Ministry vide
lelters No. S«171998-FC (PUI dased 18092005, as well s feiter: No. 522006-FC dited
D3AV2006 and 5-32007-1C dated 03022009 ity this regird.

Additional amount ol the NPV ol the diverted forest fand, il any, becoming due after nalization
of the same by the Hon'ble Suprenwe Count of Indin on receipt of the report from the Tixpert
Commitiee, shall be churged by the State Government from the User Areney, The User Agency
shall furmish as undertakmg 1o this e

All the Tunds received frony Uk user ageney under the projeet shull be transteered to the Ad-hoe
Compensatary Afforesmtion Fund Management & Planning Ageney(CAMPA) in Saving Dank
A/e No. SBO1023218 of Corporation Nank. Lodhi Complex, New Delhi- 110003,

User agency shall obtain the Frvirommenal ( learance as per the provisions of (he
Jivironmenta! (Protectiony Act. 1986, il required

The User Agency will defray the cost of removal of trees a5 i the wea proposed fie
diversion. Felling of trees on the forest Land being diverted shall be reduced 1o the bare minimum
and the trees shai! be felled under stiiet supervision of the State Forest Depaniment.

The period of diversion under this approval shall be co-terminus with the peniad of lease to be
pranted i favour of the user npency o1 the project hife. whichever is less.

Relevant directions contained in various notifications issucd by the Ceutral Government under
e provisions of the Environment (Protection) Aet. 1986 and Environment (Protection) Rules,
[986 made there under and dmended from time 1o time regarding use of Ny ash shail be lully
complied with,

“User agency shall take road side plantation and plantation on Central Verge as per 1RC uorms in

this regard
No toll tux shall be realized from the vehicles of State Forest Department,
The lavout plan of the proposal shall not be clianged withour peior approval of the Central

Government. 29
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19,

20,

26,

27 3)

h)

28,

The Stare Government shall complete suttlorent ol rights, in terms of the Scheduled Tribes and
Traditional Forest Dwelbers (Recognition of Forest Rights) Act, 2006, if any on the farest land to
be diverted and submit the documentary evidence as prescribed by this Ministry in its letter No.
LI-21998-FC (pt) dated 03 082009, read with detter Now 11-998-FC (pL,) dawed 5/2/2013. in
support thereof

Fhe user wgenes shall construet, iff required, vinder passes and aver passes for movement of wild
animals ete in consultation with the State Forest Departiment.

Muck disposal. if requred. shadl  be (ahen up wy per the scheme approved by the Forest
Depariment.

Soil conservation measures. it requited, shail b aken up by (he user agency,
No krbour camp shall be esaMlished on the forest land

I will be the responsibiliny of the 1 ser Ageney o ensure that the lebourers and staff engaped in
construction aclivity do net damage nearhy forest Nor and s

Sufficient firewood. preferably the shernate el shall be provided by the User Agency to the
labowrees after purchiasing the same from the Stae Forest Department of the Forest I.'lcvclepmca
Corporation or iny other legal sotee of whternate el

Proposed labour cumps vutside the lorest dred, are to be dismantled md remaved. The labourers
shall be semt back wmediarely atter the completion of the wurk.

No additional or new path will be constructed insicde the forest area tor lransportation ol
constrietion materials 1or exeention ol the praject work

Ihe banadacy of the diverted forest land shall be demarcated on ground af the projeet cost, by
erecting four feer high reinforced cement conerete pillars, cach inseribed with jts serial number.
lorward and buck bearing and distance from pitlar to pallar.

The User Ageney shall ensare that beenuse of dus project, no darnzge iy vaused o the Wildlife,

The forest land shall nea be-vised for any purpose other than that specitied in the project
propusal,

The forest land proposed to be diverted shall under no circumstances be transferred to any otl
agencies, departmen or person withowt prior approval ol Central Governinent.

Any other condition that the Ministry of Cnvironment Forests & Ulimate Change ay stipulate
ﬁm:; lime 10 time in the imerest of censervation. protection and development of forests &
wildlife,

The User Ageney shall submir six monthly compliane: reporl as on 1% J anuary and 1™ July
ofevery yeur 1o this office as well as 1o the Nodal Officer of the Srate. :

The State Governenum shall moniter compliance of conditions of Forest Clearance and
shall submit in this regard vearly report as on 31* Decernber olevery vear,

The User Agency and the Stare Govermnent shall ensure vompliaace of provisions of all Acts,
rules, regulations and guidelines for the time hemg in taree as applicable (o the project.
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" In view of the Government of Indwe guideline letter NOY. | 1=3062014-FC dated 08082014 this
in-principle approval may be deemed as the working permission for commencement of work
subject 1o the condition that (unds towards CA. NPV ete are reulised from the User Apency by

“the State Forest Department and deposited in CAMPA account and pravisions of TRA. 2006 arc
complied with,

Alfer receipt of ecompliance report o fulfilment of  the condition Nos 4, 5,0, 8and 14 from
the State Government. proposal will be considered [or firal approval under Section - 2 of the Forest
(Conservation) Act. 1980 by this oflice.

The order for translier of forest land to user agency shall not he 1ssued by the State Qovernment
il forma) approval order for diversion of forest land is 1ss1ed by this ollice,

Yours faithfully.

: {S. Hlmuda-;n'}
: Chiel Conservator of Forests (Central)
Copy 1o -

1. Director (ROHQ). Govt. ol India. Ministry of Environment and Forests and Climate Change,
o Agni, Cowing, 3" Floor, Indira Paryavaran Bhawan. jor Bagh Road, Aliganj. New Dethi - [ 10003,

2. The Addl Principal Chief Conservaror of Forests and Nodal Officor Cowl ol Maharashtra, Civil

Linies. Nugpur, :

3. The Sub Divisional Officer. Forest Division Sangamacer. [istrictAbmnednagar, Maharashte

4. The Project Dirgetor, Nutional thghways Authority of India. Project Inplementation Unil, Toyara
© Showroom Road Nashik, Districi-Nashik. Mabarashia

S0 Onder hile

-

o M
&

Chief Conservator of Forests {Certfral)

(b,

e
. Il "
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HIRA 9¥FR Regional Office (W( 7)

GOVERNMENT OF INDIA j Ground Floor, Last Wing
qafayer, g9 yq rerary uRed T 73y New Secrctarist Building,
MINISTRY OF ENVIRONMENT, FOR FNTS Civil Lines, Nagpur - 44000]

& CLIMATE CHANGE,  F-nuil. moctregionalofficena epuragmail.com ;
File No. 6-MHC-29/2014-BY10/ 4 ¢ ¢ Dated: 16/06/2015
To, -

The Principal Seeretary.

Govl. of Maharashtea. -
Revenue & Forest Department.

Mantralayu. Mumbai-40003>

Sub:  Diversion of 339585 ha of Reseryed Forest Land for rehabilitation ang
upgrading to 4-laning of NH-50 from Khed to Sinnar from Kum, 97000 to 157000
(Ahamadnngar Distrier portion} in tavour of Projeot Director, National Highways
Authority of Indiy in Ahamadnagar Distriet of Maharashtra

Ref. (1) This office lotter No: 6»MHC'-¢121}320l«l-Bl-lO:"i?0? doted 17/12/2014.
(2) Govi, of Maharashura letter No, FLD-1R14/CR.92/0-10 dated 04/06/2015.
(3) Officer on Special Duty (Ad-hoe CAMPA) MoEF, New Delhi letter No, |-
2172013-CAMPA® dated 27/05:201 5,
Sir,

Reference is invited 10 your letter No, FLD-1814/CR-92/5.10 dated 03/07/2014 and
APCCF & Nodal Officer, Nagpur leer No. Desk-17NC2/1D 12323%13)14-18 dated
19/08/2014 on the above mentioned subject seeking prior approval of the Central Government
under Section-2 of the Forest (Conservation) Act. 1980,

The Central Governmem vide shis wllice letter 117 referred above had agreed in-
principle for diversion of the above forest lund for the purpose mentioned. subject 1o he
fulfillment of condition No. 4,5.0.8 and 14 stipulated therejn

The State Government vide letter (2) referred above have reported compliance on the
fulfillment of the said conditions.

Therefore, the undersigned is hereby direered 1o comvey the formal approval of the
Central Government under Seetion 2 ol the Foresy o ‘anservaion) Aer, 1980 for the diversion
ol 339585 ha of Reserved Forest Land for rehabilitating i bprgaading to $-luning of N1j.s0
from Khed 1o Sionar from K 97000 10 §37:000 (Al midisgar Distrier POrtiony in iy our
of Project Director, Nitiona) Highways Authority of India Abamadnagar Diswriey of
Maharashtra subjoct (o the tellowing conditions.-

Lo Legal status of the forest land shall remain imchanged

2. Forest land shall he handed over 1o the {lag ApCney anly alter the lser Agency 4
&= . % - - S
201 possession of non-forest land, if any. respuired fog the project.

3.a) Compensatory Afforestation shall be hen up by the Foges Depaniment over 67,917
ba. Degruded forest land (Gw No. 232, 233 135 234 237 Village-Pokhari
Baleshwar. Gur No. 100, Viliagc—N’inmi and Gut No. 172, v il:tgc-(;ﬁba!m'adi. Tal-
Sangamner, l)isricl-ﬁhmcdmgurl al the cost ol the 1jser Apency. As for as
practicable a mixture of local mdigenos Secies sl be planted aned monoculiure of 368
speeies has w be avoided, ]

i
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5.4)

9. a)

b)

10,

4.

.

L

Land identificd for CA <hatl he clearly dspicu:d on # Survey of India Topusheet )
1:50.000. The bearing of ench comet puint and distances hetween WO ﬁucccs*'e
(s will be vecorded alongwith e (S readings of Geo coordinates (1 alitudes

The uset agency shuall ohtain mwimnmcma\ Clearanse 8% per (he pmvinions ol
ﬁnvirmmwnml {Proteet! o) Ak 1986 il required

o additional ot new path will be consirueted inside the forest area (Of wransporiation
of constmcﬁon materials 10 e used for exceuiion of the project work. Camps sha

proposed \about CAMPS outside the farest nrea are 1© be dismantled and cemoved. The
{ahourers chall be sent hack unmediate!y after the completion of the work.

The forest fand pmpuscd (o be diverted ghall under N0 circumsinees be (ransferred 10
any owher agencies. Jepartment ot person withoul prior appmva} of Centrd)

Relevant directions contained 10 varous notificanions jasued by the Central
Govcmmem i W prmis‘mns of the ironment LFrmec&ion} Acy, 1986 and
Envimnmem (Prutcs;lion} Rules. 1086 made there under and as amended from time 10
time cegarding Use of fly ash Jhal be fully complied with. -

Muck disposal. i required. ¢hould be taken up us per (he scheme approved by the
Foresl Department.

Soil uaEtﬁcr\'alix\11 L ARUTE S i required. should be taken up M (he Uiser Agency for
which fund should be prmndcd as per he current raie of works

The poundary of the divcr‘u:d fovest land ghat! be demarcm::ul on g.round 4t the project
cost. by erecting fout feet high reinforeed cement coNCYele pillars. cach inscribed with
s serial pumber. farward and back wearing and distance from pillar 10 piler.

No taxesftoll will b levied o {he vehicles of Forest Department plying o0 the roed.
The lavout plan of the prupos:ﬂ. ghall not be changed without the prior appraval of the

The pericd af diversion ander his approval shall be cp-lerminus with the period of
Lease o be gmnled in favour aof e Uscr Ageney 07 the project tife, whichever is less.

y"\L

N
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-3.

17.  The User agency shal) construct, i reQuired, unde Passes
-~ Movement of w1y Mnimals ete jn Consultanion wipy, State Fore
shall be establyg MLhe forest Jand

It will be e Tesponsibiling o1
Cngaged in Lonstruction activity

Relevay, conditio

and gpyep passes for
st I)cp:trmumr.

19,

0 User dgeney |,
Jdo ney

1S of the N=pring
ditiog thyy the Ministry of Envirg
Interesy of Aflorestation

will be complicd by f,

“nsare thay (e Ktboureys
Wmage neurby fore

“SUtora ang luung,
der shal) also be complied wiyp,

&
Niment & Foresis may impose, i
» CONSEM ation i Manapemeny of Nlory and
¢ User Agengy,

and starr i
20,

iple approvy) o

2. A Statutory acts ang rules m
have 1 pe strictly

oHawey.
* *
23. 2) The User Agency shyy] Submi siy many
O every ye,

A lo this office as
b) The State Govern
and shal) submiy

ade thepe undler wny ¢

thdeliney applicable (o the Projegy

hly compliange

well as 1o the Nud

ment shal maonitoy

in thig regard year)y feport as on 3 December of every year.

In cuge of non-camplignee ol any of the ahoy e conditions, (e COncerney Divisionyl
Forest Officer yhajy report through the S Goy,, s otfice 4 Per pracedyre laid
OWn in the clayse 1.9 of Luidelines jssyed Under Fopeg (Conser

iolation any of

ation) Acy. 1980,
' eS¢ con itions will amaouny 10 Violation of Forest (Cogm.im_z)
Act. 1980 and action would be leken accordingly, -
The State Guvemmcm shall ¢

Nare compliagnee ol the aboye canditiony,

TCPOIIS as on 1 pp,
al Offiger of the Stage

onditions of Forug

iy and
compliance uf .
24,

Yours faithtuly, Z

;f VM/
W gh)
Addl, Principy E‘hiel‘('gmm-'ﬁ]}:r Of Foregts
e

;6{6?15
. The Direcior (roy HQ), Minisuy of Lovirommen;.

AGNI, C. ing. 3rg Floor, Indiry Paryavaran Bhawan, Jor Ba
Defhi-!w{}m. :

agh Road. Aligang, Now
1 The Addl. Pripgj “hiet

oresy and Nodal {
Forest Depurtimen Maharushr, ¢ ivil 1

Nes, Nagpur.a4¢ DOT (N gy
3 The Sub—DivisfonaI Ofticer, Sangamper Farey
ira,

Copy 10:.

Micer .\-Iuhamsh!ra.

harashirra),
Division, l)a‘strict-;\hmcdnagar.

4. The Project Director, Nationg| Highway Althority o India, Prajecy |

Linit, Toyoun Shuumum Rouy, Nushik. Df.@tricr-.\’m!n!\_

O  Order file. .

pfvnwnlation
A !alfl;i:‘:]shlr;l.
e

)
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Regional Office, Western Region

GOVERNMENT OF INDIA =#r rafaRo Wa

. qﬂf'ﬂ'\’ﬂ'[, 9+1'qq viearyg uRad+ AT “Kendriya Paryavaran Bhavan"'
MINISTRY OF ENVIRONMENT, FORESTS fo=p 1@ ¥i0-8,Link Road No. 3
& CLIMATE CHANGE £-5, Mg FRIRavi Shankar Nagar

WS (Howo)/Bhopala62 016 (M.P.)

®r 7 /Phone No. 0755-~2426615, 2463102,2466525
Pad 7. /Fax No. 0755-2463102
3@ (E-mall: rowz.bpl-mef@nic.in

No.6MEHC 008/2014-BHO/ 90394 ' % 15y / 2e(§

To,
The Principal Secretary (Forests),
Govt. of Maharashtra,
. Revenue & Forest Department,
Mantralaya, Mumbai- 400r032
(Maharashtra) *

Sub: Diversion of .18.9749 ha Reserved, Unclassed & Revenue Forest land for rehabilitation and
upgrading to 4 laning of NH-50 from Khed to Sinnar from 42/00 to 97/100 in favour of Project
Director, National Highway Authority of India, Project Implementation Unit in Pune District of
‘Maharashtra.

Sir,

[ am directed to invite a reference to your letter No. FLD-1933/CR-254/F-10 dated 29/01/2014
and Addl. PCCF & Nodal Officer, Nagpur leiter No. Desk-17/NC/IVID 12240/(14)/485/2014-15 dated
23/06/2014 on the above mentioned subject seeking prior approval of the Central Govemment under
Section — 2 of the Forest (Conservation) Act, 1980,

After due 'consideration of the proposal of the State Government, the undersigned, on behalf of
the Central Government, is directed to convey in-principle approval for diversion of 18.9749 ha
Reserved, Unclassed & Revenue Forest land for rehabilitation and upgrading to 4 laning of NH-30 from

Khed to Sinnar from 42/00 to 97/100 in favour of Project Director, National Highway Authority o
Q India, Project Implementation Unit in Pune district subject to the following terms and conditions:-

1. - Legal status of the forest land shall remain unchanged.

2. Forest land shall be handed over to the User Agency only afier the User Agency has got
possession of non-forest land, if any, required for the project.

3 (a) Compensatory afforestation shall be taken up by the Forest Department over 38.00 ha degraded
" forest land (Paragaon 23 ha & Ramalwai 15 ha, Forest Division Junnar) at the cost of the User
Agency. As far as practicable a mixture of local indigenous species will be planted and
monoculture of a species has to be avoided.
(b) The land identified for the purpose of CA shall be clearly depicted on a Survey of India
Toposheet of 1:50, 000. The bearing of each cormer peint and distances between successive
_points will be recorded alongwith GPS reading of Geo-Coordinates (Latitudes & Longitudes).
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5. (ai

(b)

10.
11.. .

12.

3

.The cost of cpmpematory afforestation shall be deposited in advance at the prevailing wage

rates as per compensalory afforestation scheme and the cost of survey, demarcation and
erection of permanent pillars on the CA land shall be deposited in advance with the Forest
‘Department by the projact authority. The CA will be maintained for 10 years. The scheme may
include appropriate provision for anticipated cost increase for works scheduled for subsequent
years. Tt
The State Government shall charge the Net Present Value(NPV) for the 18.9749 ha forest arca
to be diverted under this proposal from the User Agency as per the orders of the Hon'ble
Supreme Court of India dated 30.10.2002, 01.08.2003, 28.03.2008, 24/04/2008 and 09.05.2008
in IA No.-566 in WP (C) No. 202/1995 and as per the guidelines issued by the Mmlstry vide
letters No. S5-1/1998-FC (Pt.I) dated 18.09,2003, as well as letter No. 5-2/2006-FC dated

- 03/10/2006 and 5-3/2007-FC dated 05/02/2009 in this regard.

Additional amount of the NPV of the diverted forest land, if any, becoming due after finalization
of the same by the Hon'ble Supreme Court of India on receipt of the report from the Expert
Committee, shall be charged by the State Government from the User Agency. The User Agency

‘shall furnish an undertaking to this effect.

All the funds received from the user agency under the project shall be transferred to the Ad-hoc
Compensatory Afforestation Fund Management & Planning Agency(CAMPA) in Saving Bank
AlcNo. 58010252!8 of Corporahon Bank, Lodhi Complex, New Delhi- 110003,

" The User Agency will defmy the cost of removal of 3583 trees that fall in the arca proposed for

diversion. Felling of trees on the forest land being diverted shall be reduced to the bare minimum
and the trees shall be felled under strict supervision of the State Forest Department.

The period of diversion under this approval shall be co-terminus with the period of lease to be

granted in favour of the user agency or the project life, whichever is less.

Relevant dxréotlons contained in various nolifications issued by the Central Government under
the provisions of the Environment (Protection) Act, 1986 and Environment (Protection) Rules,
1986 made there under and amended from time to time regarding use of fly ash shall be fully

“complied with.

.User agency shall take road side plantation and plantation on Central Verge as per [RC norms in

this regard.

User agency shall obtain the Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if required.

No toll tax shall be realized from the vebicles of State Forest Department.

The layout plan of the praposal shall not be cbanocd without prior approval of the Central

. Government.

Cﬂh\l\\d Contd...3
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14, The user agency shall construct, if required, under passes and over passes for movement of wild
animals etc in consultation with the State Forest Department.

15.  Muck disposal, if required, shall be taken up as per the scheme approved by the Forest
.Department. | .

16.  Soil conservation measures, if required, shall be taken up by the user agency.
17 No labour camp shall be established on the forest land.

18, - Tt will be the responsibility of the User Agency to ensure that the labourers and staff engaged in
construction activity do not damage nearby forest flora and fauna.

19.  User Agency shall provide fuel preferably alternate fuel to the labourers to avoid damage
flora, -

20. Proposed labour camps outside the forest area, are to be dismantled and removed, The labourers
shall be sent back immediately after the completion of the work.

21.  No:additional or new path will be constructed inside the forest area for transportation of
-construction materials for execution of the project work.

2. The poundary of th.e diverted forest land shall be demarcated on ground at the project cost; by
erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number,
forward and back bearing and distance from pillar to pillar,

23. + The User Agency shall ensure that because of this project, no damage is caused to the Wildlife.

243) The forest land shall not be used for any purpose other than that specified i j
i _ rpo specified in the project
b) The fprcst land proposed to be diverted shall under no circumstances be transfe
- agencies, department or person without prior approval of Central Government,

25.  Any other condition that the Minisiry of Eaviron i
. ' : ment & Forests may stipulate from i j
in t}ae 1nterest of conservation, protection and development of fomtsy& \&Eild.lifc. ' sy

“of conditions of Forest Clearance and
December of every year,

i ;
. The User Agency and the State Gavernment shall ensure compliance of Provisions of all Acts
Cts,

e b 5 18 :
Tules, regulations and guidelines for the time being in force as applicable to the project.
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GOVERNMENT OF IN Regional Office (WC2Z)
) INDIA ' Ground Floor, East Wing
U, 9 Q9 Sioarg 9Rads wererg New Secretariat Building
MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpur - 440001
& CLIMATE CHANGE  E-mail: moefregiunaloi'ﬁccnagpur@gmail.com
File No. 6-MHC-8/2014-BHO / 40 S Dated:16/06/2015
To,
The Principal Secretary,
Govt, of Maharashtra,
Revenue & Forest Department,
Mantralaya, Mumbai-400032
Sub:  Diversion of 18.9749. ba of Reserved Forest Unclassified Forest and Reserved
Forest in charge of Revenue Department for 4 laning of NH-50 from Khed to
. Sinnar from 42/00 to 97/100 in favour of Project Director, Nutional Highway el

Authority of India, Project Implementation Unit in Pune district of Mabarashtra,

Ref. (1) This office letter No: 6-MHC-8/2014-BHO/2026 dated 19/11/2014.
(2) Govt. of Meharashtra letter No. FLD-1913/C.R.254/F-10 dated 05/03/2015.
(3) Officer on Special Duty (Ad-hoc CAMPA) MoEF, New Delk; letter No, 1-
212013-CAMPA dated 05/06/2015,

Sir,
Reference is invited to your letter No. FLD-1913/CR-254/F-10 dated 29/01/2014 and
APCCF & Nodal Officer, Nagpur letter No. Desk-17/NCAIAID 12240/(14)/485/2014-15

dated 23/06/2014 on the above mentioned subject seeking prior approval of tha Central
Government under Section-2 of the Fores! (Conservation) Act, 1980,

The Central Government vide this office letter (1) referred above had agreed in-
principle for diversion of the above forest land for the purpose mentioned, subject to the
fulfillment of condition No. 4,5,6 und 7 stipulated therein.

The State Government vide letter (2) referred above have reported compliance on the
fulfillment of the said conditions.

 Therefore, the undersigned is hereby conveying (he formal approval of the Centra)
Govemment under Section-2 of the Forest (Conservation) Act, 1980 for the diversion of
18.9749 ha of Reserved Forest Unclassilied Forest and Reserved Forest in charge of Revenue
Department for 4 laning of NH-50 from Khed 1o Sinnar from 42/00 10 97/100 in lavour of
Project Director, National Highway Authority of India. Project Implementation Unit in Pune
district of Maharashtra subject to the following conditions:-

I. Legal status of the forest land shall remain unchanged.
" Forest land shall be handed over to the User Agency only after the User Agency has
got passession of non-forest land, if any, required for the pruiect,

a) Compensatory Alforestation shall be taken up by the Forest Department over 38.00
ha. Degraded forest land, (Paragaon 23 ha & Ramalwai 15 ba, Forest Division Junnar)
at the cost of the User Agency. As for as practicable a mixture of local indigenous
species will be planted and monoculwre ol'species has to be avoided 374
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28.

4

“In view of the Government of India guideline letter NO. 11-306/2014-FC dated 08/08/2014 this
in-pﬁnciple approval may be deemed as the working permission for commencement of work
subject to the condition that funds towards CA, NPV etc are realised from the User Agency by
the State Forest Department and deposited in CAMPA account.

After receipt of compliance report on Tulfilment of the condition Nos 4, 5, 6 and 7 from the

State Government, proposal will be considered for final approval under Section - 2 of the Forest
(Conservation) Act, 1980 by this office.

The order for transfer of forest land to user agency shall not be issued by the State Government

till formal approval order for diversion of forest land is issued by this office.

Copy to :--

L.

Pt

. The Project Director, National Highways Authority of India,

Yours faithfully,

Chief Conservator of Forests (ezttrai)

A

Dlrcf:tor (T}OHQJ, Govt. of India, Ministry of Environment and Forests and Climate Change,
Agni, C-wing, 3 Floor, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi— 110003.

.. The Addl. Principal Chief Conservator of Forests and Nodal Officer Govt. of Maharashtra, Civil

Lines, Nagpur.
The Dy. Conservator of Forest, Junnar Forest Division, Junanar, District-Pune, Maharashira.

: Project Implementation Unit. T
Showroom Road Nashik, District-Nashik, Maharashtra, e nit, Toyata

Order file |
' Al B

Chicf Conservator of F dr;sés (Centra?

G
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b) Land identified for CA shall be clearly depicted on a Survey of India Toposheet of

4. a)

b)

8. a)

1:50,000. The bearing of each corner point and distances between Iwo suceessive
points will be recorded alongwith the GPS readings of Geo coordinates (Latitudes &
Longitudes).

Proposed labour caiips outside the forest area are to be dismantled and removed. The
labourers shall be sent back immediately after the completion of the work.

The User Agency shall ensure that because of this project, no damage is caused to the
Wildlife.

User Agency will plant suitable species on both sides of the proposed road as per the
State government norms or [RC Norms as the case may be.

The User Agency shall provide fuel preferably alternate fuel 1o the staff and labourers
working at the site to avoid damage /felling of trees and pressure on the adjacent
fores! areas,

The forest land shall not be used for any purpose other than that specified in the
project proposal.

b) The forest land proposed to be diverted shall under no circumstances be transferred to

10.

12,

13,

14,

15.

16.

any other agencies, department or person without prior approval of Central
Govemment. i '

Relevant directions contained in various nolifications issued by the Central
Government under the provisions of the Environment (Protection) Aect, 1986 and

Muck disposal, if required, should be taken up as per the scheme approved by the
Forest Department.

Soil conservation measures, if required, should be taken up by the User Agency for
which fand should be provided as per the current rate of works.

The boundary of the diverted forest land shall be demarcated on ground at the project
cost, by erecting four feet high reinforced cement concrete pillars, each inscribed with
its serial number, forward and back bearing and distance from pillar to pillar,

No taxes/toll will be levied on the vehicles of Forest Department plving on the road.
The layout plan of the proposal shall not be changed without the prior approval of the

Central Government.

The period of diversion under this approval shall be co-terminus with the period of
lease to be granted in favour of the User Agency or the project life, whichever is less.

The user agency shall obtain  Envirommental Clearance as per the provisions of

. Envirgnmental (Protection) Act, 1986 if required.

The user agency shall construct, if required, under passes and over passes for
movement of wild animals ete in consultation with State Forest Department.

.tML P
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18, It will be the responsibility of the user agency to ensure that the labourers and staff
engaged in construction activity do not damage nearby forest flora and fauna,

19.  Relevant conditions of the in-principle approval order shall also be complied with,

20.  Any other condition that the Ministry of Environmenl & Forests may impose, if
required in the interest of Afforestation, conservation and management of flora and
fauna in the area, will be complied by the User Agency.

21.  The user agency and the State Govemnment shall ensure compliance of provisions of
all acts, rules, regulations and guidelines for the time being in force as applicable to
the project.

22. a) The User Agency shall submit six monthly compliance reports as on 1 January and
1% July of every year to this office as well as 1o (he Nodal Officer of the State,

b) The State Government shall monitor compliance of conditions of Forest Clearance
and shall submit in this regard yearly report as on 31% December of every year,

23.  In case of non-compliance of any of the above conditions, the concerned Divisiona)
Forest Officer shall report through the State Govt. to this office as per procedure Jajd
down in the clause 1.9 of guidelines issued under Forest (Conservation) Act, 1980.

Yours faigfvu?%

_ Addl. Principal Chief Conse : gg)
et

Copy to:-

l. The Dimctqr (RO HQ), Ministry of Environment, Forests and Climate Change,
AGNI, C-Wing, 3rd Floor, Indira Paryaveran Bhawan, Jor Bagh Road, Aliganj, New
Delhi-110003.

2. The Addl. Principal Chiel Conscrvator of Forests and Noda) Officer Maharashtra,
Forest Department Maharashtra, Civil Lines, Nagpur-440 001 (Maharashtra),

3.  The Dy. Conscrvator of Forests, Junnar Fores Division, Junnar, District-Pype,

Maharashtra.

Th? Project Director, National Highways Authority of Indja. Project Implementation
Unit, Toyata Showroom Road. Nashik, District-Nashik. Malarashtra. N

Order file. . 377
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Regional Office, Western Region,
ART WP b e it
GOYERNMENT OF INDIA “Kmdﬁyﬂ Paryavai«n Bhavan”
qgfawy vg a9 HRey » fer A% ﬁb—a,_lénkﬂnadNNo.:i
i .!Ia"i“t 1 IUImvl hmlka" 1
MINISTRY OF ENVIRONMENT & FORESTS wrare (owo)/Bhopal-462016 (h%
e / Telefax-2426615,2465496,2463102
@ [E-mail: apecfbhopal@gmail.com
No. 6-MHB-20/2014-BHO/ Date: ol /07/2014,
To,
The Principal Secretary,
Govt, of Maharashtra,
Revenue & Forest Department,
Mantralays, Mumbai-400032

Sub: Diversion of 1.1144 ha Reserved forest land for rehabilitation and upgrading to 4 laning of NH-5(
from Khed to Sinnar from Km 157/100 to 177/000 in favour of Project Director, National Highways
Authority of India in district Nashik of Maharashtra. '

- Sir,

| am directed to refer to Addl. PCCF & Nodal Officer letter No.Desk-17/NC/I/LD/12319/(13)/59
14-15 dated 07/04/2014 on the above mentioned subject seeking prior approval of the Central Governmen
under Section-2 of the Forest (Conservation) Act, 1980,

After due consideration of the above proposal of the State Government, the undersigned, on behal)
of the Central Government, is hereby directed to convey In-principle approval for diversion of 1.1144 hs
Reserved forest land for rehabilitation and upgrading to 4 En;%'m%om Khed to Sinnar from Knr
157/100 to 177/000 in favour of Project Director, National Highways Authority of India in district Nashik of
Meharzshtra subject to the following conditions:- : ' :

1. Legal stetus of the forest land shall remain unchanged.

2. Compensatory Afforestation shall be taken up by the Forest Department over 3.00 ha of degraded
forest land (Compartment No.-262, Gut No.-450, Village-Nandur Shingote, Tal.-Sinnar, Dist.-
Nashik) at the cost of the User Agency. Compensatory afforestation will be of @ mix of local
indigenous species and monoculture of species will be avoided. The CA will be maintained for 07 to
10 years. CA scheme along with the map & suitability certificate will be submitted.

@ 3. 8 The cost of compensatory afforestation, survey, demarcation and erection of pillars shall
deposited in advance at prevailing wage rates with the Forest Department by the User Agency. The
CA will be maintained for 07 to 10 years. The scheme may include appropriate provision for
anticipated cost increase for works scheduled for subsequent years, '

b) Land identified for CA shall be clearly depicted on & Survey of India Toposheet of 1:50,000. The
bearing of each comer point and distances between two successive points will be recorded
alongwith the GPS readings of Geo coordinates (Latitudes & Longitudes). :

4. a) The Stgtc Government shall charge the “Net Present Value” (NPV) for the 1.1144 ha of forest Jand
to be dwertet'i under the proposal from the User Ageucy as per the orders of the Hon'ble Supreme
Co_m"t of India dated 30/10/2002, 01/08/2003, 28/03/2008 and 09/05/2008 in 1A No. 566 in WP
(Civil) No. 202/1995 and as per the guidelines issued by the Ministry vide letters No. 5-1/1998-

FC(Pt. IT) dated 18/09/2003 as well as letter No. 5-2/2006-FC dated 03/10/ %
dated 05.02.2009 in this regards. ) a 1 2006 and 5 3/2007-FC

_ Contd...B78
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b) Additional amount of the NPV of diverted forest land, if any, becoming due after finalization of the
same by the Hon'ble Supreme Court of India on receipt of the report from the Expert Committee,
shall be charged by the State Government from the User Agency, which shall fumish an undertaking
to this effect.

5. All the funds received from the User Agency under the project shall be transferred to the Ad-hoc
Compensatory Afforestation Fund Management & Planning Agency (CAMPA) in Savings Bank
Alc No. (CAF Maharashtra) SB 01025218 Corporation Bank, Lodhi Complex, New Delhi-110003.

6. The User Agency will defray the cost of removal of 15 trees in the forest land proposed for
diversion, However, only the required and minimum number of trees will be felled.

Relevant directions contained in various notifications issued by the Central Government under the
provisions of the Environment (Protection) Act, 1986 and Environment (Protection) Rules, 1986
made there under and as amended from time to time regarding use of fly ash shall be fully complied
with.

8. Muck disposal, if required, should be taken up as per the scheme approved by the Forest
Department.

9. Soil conservation measures, if required, should be taken up by the User Agency for which fund
should be provided as per the current rate of works.

10.  The boundary of the diverted forest land shall be demarcated on ground at the project cost, by
erecting four feet high reinforced cement concrete pillars, each inscribed with its serial number,
forweand and back bearing and distance from pillar to pillar,

11. Road side avenue plantation shall be raised as per [IRC norms by the User Agency under the
supervision of State Forest Department.

12. Environment safeguards as stipulated by the Ministry of Environment & Forests in its order of
environmental clearance shall be strictly adhered to.

el 3,  No taxes/tol]l will be levied on the vehicles of Forest Department plying on the road,
"~ 14.  No labour camps shall be establish=d on forest land.  ——

15.  The User Agency shall provide fucl-wood preferably ﬁmﬁﬁ‘ fuel to the labourers working at the.
site to avoid damage / felling of trees. \ ‘

16. a) The forest land shall not be used foranypm'poseo(h«man!haypaciﬁedinthcpmjmmpasal.

b) The forest land proposed to be diverted shall under no circumstances be transferred to any other
agencies, department or person without prior approval of Central Government.

17.  All statuory provisions under various Acts, rules thereunder and guidelines applicable to this project
shall be sirictly adhered to.

18.  Any other condition, which the Central Government may stipulate.

After receipt of compliance report on fulfilment of the condition Nos.3,4,5 and 6 from the State
Government, proposal will be considered for final dpproval under Section-2 of the Forest (Conservation)

Act, 1980.
A& Contd...... 3; 9
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&  The order for transfer of forest land to user agency shall not be issued by the State Govemnment ti
formal approval order for diversion of forest land is issued by this office.

Yours faithfully

(S.K. Bhandari
Chief Conservator of Forests(C

Copy to:-

1. The Dy.Secretary (RO HQ), Ministry of Environment, Forests and Climate Change, AGN], C
Wing, 3rd Floor, Indira Péryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.

2. The Addl. Principal Chief Conservator of Forests and Nodal Officer Maharashtra, Forest Departmer
Maharashtra, Civil Lines, Nagpur-440 001 (Maharashira).

3. The Dy.Conservator of Forests, West Nashik Forestry Division, District-Nashik (Maharashtra). @

Project Director, National Highway Authority of India, Project Implementation Unit, Toyot
Showroom Road, Nashik (Maharashtra).

5.  Order file. : @
(S.K. Bhandari)
Chief Conservator of Fomﬁ(
100 Siage-l Road
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Tree. Ginh’ Approx [ Vol |
-0f [ "To [ Side | No Name | (mtr) Height cum‘
dand 0 (mn)
W T30 LS 74708 | v 340 o ose j
A [80+330 | LHS. [ 81467 | Fv |1.50 5.50 [0.77
80+350 |[LES. [ 31768 | Fw 035 | 500 1023
1879300 | T 30433 [ T~ 7335 680 |2
| Govt [87+850 | T.HS. | 35464 | .10 | 500 {038
Govi | 874750 | LELS. | 38376 | Fow 3,00 17515 :t.??}l ;
ovi | BS+350 [LHS. 89350 0.50 | 115 [002
'i‘iﬁawm'ﬁ 220 [ 410 |71.24] 1
Vi | 864950 LS. | 87/426 | wie ; 200 2.2
874250 [LHS, (38358 | =W 1.00 2.50_[0.16
234825 |[LHS, [94/33 | w1 1108 4.50 [0.28
74850 | LHS. | 387463 | rm 16,76 410 10.13
§+550. LH.S. [ 837485 | e 165 | 480 (08
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- Annexure-7

Annexure-7

Photographs of rain water harvesting structure under construction
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Annexure-8

Annexure-8

raph of the nearby well at Narayangaon bypass

Phot
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ANnexu £

WAty W T wrfdesn ..
(T aftaes sif7 2oy TIEE, Wld i) Annexure-9 ¢
Nationa| Highways Authority of India -
( Ministry of Rogd Transpon & Highways, Goyt of India.) -
Project implementation Unit, Pune,

HA. 03¥/2, wrrs yaq FFH, 3T, qufiurd Wy, A, gof - e g ehe. WENTy Ty,
S.No. 134/1, Bair Bhawan Campus, Dr Manibhai Desaj Nagar, Warje Pure - 414 05

€. Maharasny
o Tel./Fax : 0z0 29706884 / g« /81 Email: Pune@rnhai.org

NHAI/PIU/PUNE KSEL/NGT!ZDZH 238 28.01.2021
To,

N K Dimri, TO (Gr-I), ~
MoEF&CC, RO, : '

Nagpur,

Sub : Original Application No, 40/2020 (WZ) in the matter of Sh. Ganesh Suresh
Borhade vs, Union of India and others - Submission of an Undertaking

YA

This is for your information please,

Thanking you

Yours fa'thfu“y
A\l =
)
(S. D. Chitnis)
GM (Tech) & Project Director
PIU, Pune
Copy to :

1. CGM (T) NHAI HQ, New Delhi - as per dir,
& for further concurrence please,

“ & COM (T) RO Mumbai - as Per directions recejy:

further concurreqceﬁplease. i

3. Or. Biswajit Mlikhopadhay, GM (Env.), NHAIL, HQ, New Delhi - &

directions received during the meeting & for furthar .
4. Master File

ections receiveq during the meeting
ed during the Meeting & for

S per
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NHAI/PIU/PUNE/KSEL/NGT/2021/ 28.01.2021

¢ Undertaking W

NHAI hereby undertakes for construction of recharging pit as per first
aquifer & ground water table. In this regard the structure shall be constructed as
per MoRTH guidelines bearing No. RW /NH - 33044 / 14/2003-5 & (R) (Pt.1) dt,
05.09.2013 / IRC guidelines wherein ground water table is more than 15 m /water
scarcity area notified by Central Ground Water Board. '

=

@ .
Sl Project ﬁ':c_t;r

NHAI, PIU Pune

399
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Annexure-10

Annexure- 10
Details of IRC for Construction Highway and Maintenance work:
sr.No. IRC No. Subject 3 .
1 5P-84 -2009 Manual of specifications & standards for four laning of highways through |
public private partnership RIS L 1 |
2 SP-21-2009 Guidelines on Landscaping and Tree Plantation
3 SP-42-2009 Guidelines on Road Drainage
q 106-1990 Guidelines for Capacity of Urban roads in plain areas bes
5 79-1981 Recommended practice for road delineators
6 80-1981 Type designs for pick-up bus stops on rural (i.e. non-urban) highways
7 82-1982 Code of practice for maintenance of bituminous surfaces of highways
8 86-1983 Geometric designs standards for urban reads in plains I e
9 93-1985 Guidelines on design and instzllation of road traffic signals
10 52-2001 Recommendation about the alignment survey and geometric design of
hill roads
11 SP 53-1999 Tentative guidelines on use of polymer and rubber modified bitumen in
road construction
12 52-1981 Recommendation about the Alignment survey and geometric design of
hill roads
13 SP 62-2004 Guidelines for the design and construction of cement cencrete pavement
for rural roads
14 105-1988 Tentative specification for bituminous concrete (Asphaltic concrete) for
airfield pavements
14-1977 Recommended practice for 2 cm thick bitumen and Tar carpets
15 SP41-1994 Guidelines for design of at-grade intersections in rural and urban areas
16
17 53-1982 Road accidents forms A-1 and 4
18 36-1970 Re€ommended practice for the construction of earth embankments for
the road works
19 32-1969 Standard for vertical and horizontal clearances of overhead electric
power and telecommunication lines as related to roads
20 30-1968 Standard letters and Numerals of different heights or use on highway
signs
21 72-1978 Recommended practice for use and upkeep of equipments, tools and
appliances for bituminous pavement construction
22 29-1988 Specification for bituminaus concrete(Asphaltic concrete) for road
Sa pavement
23 8-1980 Type designs for highway km stones
24 98-1997 Guidelines on Accommodation of utility services on roads in urban areas
25 98-2013 Guidelines for the use of waste plastic in hot bituminous mixes [Dry
process) in wearing courses
26 93-1588 Tentative guidelines on the provision of speed brezkers for control of
vehicular speeds on minor roads
27 92-1985 Gu&deiznes  for design of mtert.itaigeé inurban areas J
28 100-1988 Tentative Specrhcatmn for single coat surface dressing using cationic
FE—— e sl b'tumen emu}s’gn
29 102-1988 Trafrc studles for ptannmg_ypasses around towns
30 104-1988 1CT assessment of highway projects
31 94-1986 Specification for densa bituminous Macadam
32 95-1987 Specification for semi-dense bituminous concrete
33 26-1967 Types design for 200 meter stones R, i 2 g




34 25-1967 ] fvpes aemgn_for boundary stones
35 109-1897 . Guidelines for wet mix macadam e L s
36 110-2005 | Standard specification and code of practice for design and construction
| of surface dressing A& 't b
37 58-2002 Guidelines for the design of plain jointed rigid pavements for highways
38 23-1966 Tentative specification for Two coat bituminous surface dressing
39 81-1997 | Guidelines for strengthening of flexible road pavements using
| Benkelman beam deflection technique
40 SP 58-2001 Guidelines for use of fly ash in road embankments
41 34-1989 General guidelines about the equipments for bituminous surface
dressing :
42 SP 20-1997 ‘Ménual on route location, design, construction and maintenance of rural
roads ;
43 23-1993 Vertical curves for highways
44 74-1979 Tentative guidelines for lean cement concrete and lean cement-fly ash
, concrete as a pavement base or sub-base
I 45 68-1976 Tentative guidelines an Cement-fly ash concrete for rigid pavement
construction
46 49-1998 Guidelines for the use of dry lean concrete as sub-oase for rigid
L pavement S —
a7 77-1979 - Tentative guidelines for repair of concrete pavements using synthetic
| resins
48 50-1973 . Recommended design criteriz for the use of cement-modified soil in road
construction
49 90-1935 Guidelines for selection, operation and maintenance of bituminous hot
= mix plant il
50 55-1974 Recommended practice for sand —bitumen base courses
51 107-1992 Tentative specification for bitumen mastic wearing courses
52 49-1973 Recommended practice for the pulverization of black cotton soils for
lime stabilization Sl _
53 45-1996 Time series data on road transport passenger anc freight
movement(1951-1991)
54 62-1976 Guidelines for control of access on highways
55 97-1987 Tentative specification for 20 mm thick premix carpet using cationic
i bitumen emulsion _
56 85-1983 Recommended practice for zccelerated strength testing and evaluation
of concrete for road and airfield construction
57 15-1996 Ribbon development along highways and its prevention
| 58 10-1861 Recommended practice for borrow pits for road embankment
' constructed by manual operation
59 41-1997 | Guidelines for type designs for check barriers L
60 20-1966 Recommended practice for bituminous penetration macadam {Full
Grout}
61 SP 85-2010 Guidelines for variable massage signs
62 5P 68-2005 Guidelines for construction of roller cempacted concrete pavements
83 2-1968 Route marker signs for national highways |
62, 48-1972 Tentative specification for bituminous surface dressing using precoated |
S ageregates SIta
63 63-1976 Tentative guidelines for the use of low grade aggregates and soil
' aggregate mixtures in road pavement construction |
64 73-1980 | Geometric design standards for rural (non ur'I_:'én) highways |




|

Indian Road Congress (IRC) for Structures = |

_SrNo IRC Code Subject |
1| IRC41-1997 Guidelines for type designs check barriers |
2 | IRC78-2000 Standard specification and code of practice for road bridges
. 3 | IRC87-2011 “Guidelines for formwork false work and temporary structures
4 [RC 103-2012 Guidelines for pedestrian facilities
- . 5 | IRC57-2006 Recommended practice for sealing joints in concrete pavement
6 [RC-SP-56-2011 Guidelines for steel pedestrian bridges
7 [RC :84-1983 Code of practice for of cement concrete pavements
Guidelines for the analysis and design of cast-in-place voided slab
B IRC: 64-2005 | superstructures
& 9 IRC:39-1986 Standards for road- rail level crossings _
10 | IRC:SP:94-2011 | Material testing facilities for highway sector in national capital region

Recommended practice for tools, Equipment and appliances for

11 [ IRC:43-1972 concrele pavement construction T >
12 |IRC-SP-50-1999 | Guidelines on Urban Drainage &
Guidelines on supplemental measures for design, detailing and
13 | SP-33 durability of important bridge structures
14 | IRC 44-1976 Tentative guidelines for cement concrete mix design for pavement
2 Recommendations about the alignment survey and geometric design
15 IRC 52-1981 of hill roads = o e, )
16 | IRCsp 17 | Recommendation about overlays on cement concrete pavements
17 IRC 54 Lateral and vertical clearances at underpasses for vehicular traffic %
Tentative guidelines for the use lime-fly ash concrete as pavement |
_________ 18 | IRC 60-1976 base or sub base L
An Approach documents for assessment of remaining life of concrete |
19 | IRC-sp-60-2002 | bridges Ly
20 | IRC:57-2006 ‘Recommended practice for sealing joints in concrete pavement
21 | IRC:SP:19-2001 Manual for survey investization and preparation of road projects
22 | IRCSp54 Project Preparation manual for bridges
Recommendations foe estimating the resistance of soil below the
23 | IRC 45-1972 maximum scour level in the design of well foundations of bridges
24 |IRCsp18 Manual for highway bridge maintenance inspection
Guidelines on requirements for environmental clearance for road
25 | IRCSP 93-2011 projects — e )
Recommended practice [or lools, equipment and appliances for |
26 | IRC43-1972 cogcrete pavement construction
27 [ IRCSP 42 Guidelines on road drainage s
Guidelines on techniques for stremgthening and rehabilitation of
28 | IRCSP 40 bridges ) _
29 |IRCSP11 Handbook of quality control for coustruction of roads and runways
Guidelines for design and construction of river training and control 1
30 | IRC89-1997 works for road bridges
Tentative guidelines for construction of cement concrete pavement in :
31 | IRC91-1985 | cold weather
32 | IRCSPS1 Guidelines for load testing of bridges
33 | IRC 6-2000 Standard specification and code of practice for road bridges
Guidelines for design of contiguously reinforced concrete pavement
34 |IRC101-1988 | with clastic_joint
35 | IRCB3-1982 ' Standard specification and code of practice for read bridges
36 | IRC83-1987 7 ' Standard specification and code of practice for reoad bridges
37 | IRCSP55-2001 | Guidelines on safety in road canstruction zones 4
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38 | IRCSP 69-2005 Guidelines & specification for expansion Jomts
39 |[IRCSP13 Guidelines for the design of small bridges and culverts
Tentative specification or the construction of stabilized soil roads

40 | IRC 2B-1967 with soft aggregate in areas of moderate and high rainfall
41 | IRC66-1976 Recommended practice for sight distance on rural highways]
42 | IRC69-1977 Space standards for roads in urban arcas

.Rgcommended practice for lime flash stabilized soil BASE/SUB- BAS[‘
43 | IRC 8-1984 In pavement construction
44 | IRC67-2001 Code of practice for road signs
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List of leopard Death January 2018 to 31.12.2020
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Alnexure=1 |

S« No. Name Of | Name Of Name Of Village Forest Inddence | RepotDate | NO.Of | PORNo. | TypeOf Casue Of Anlmal
Dévision Range Compt. No Date Animal Death Death Name
1 Junnar Junnar At Narayangaon Taluka - 26.3.2018 26.3.2018 1 3/17-18 | Accidental Road Leopard (F)
Junnar Dist. Pune Accident 5
2 Junnar Otur At Dingore Nagar-Kalyan - 4.9.2018 4952018 1 2/18-19 | Accidental Road Leopard (F)
Highway Accident
3 lunnar Otur At Otur Nagar-Kalyan 6.9.2018 6.9.2018 1 4/18-19 | Accidental Road Leopard (F)
Highway Accident
4 lunnar Otur At Otur Nagar-Kalyan - 1.12.2018 1.12.2018 1 3/18-19 | Accidental Road Leopard (F)
Highway Accident
5 Junnar Junnar | At Narayangaon Pune Nashik 7.6.2019 7.6.2019 1 2/19-20 | Accidental Road |Leopard (M)
Highway Accident
6 Junnar Junnar At Narayangaon Pune Nashik 2452019 | 24.5.2019 1 1/19-20 | Accidental Road Leopard (M)
Highway Accident
7 Junnar Qtur At Vadgaon Anand Taluka 10.7.20139 10.7.2019 1 1/19-20 | Accidental Road Leopard (M)
Junnar Dist, Pune Accident
8 Junnar Manchar At Lowki Taluka Ambegaon - 23.12.2019 | 23.12.2019 1 3/19-20 | Accidental Road Leopard (F)
Dist. Pune Accldent
] Junnar Otur At Pimpri Pendhar Taluka - 20.12.2019 | 20.12.2019 1 2/19-20 | Accidental Road Leopard (M)
Junnar Dist. Pune Accldent
10 Junnar P Borhade Mala Pune- Nagar 3.1.2020 3.1.2020 1 7/19-20 | Accidental |Road Accident | leopard (M)
Highway g
11 Junnar Shirur At- nn..uauﬁ:HMﬂ#:- - Pune - 8.2.2020 B.2.2020 1 8/19-20 | Accldental |Road Accident leopard (M)
Nagar Highway - > <
12 Junnar Otur Pune Nashik xﬁnsz._ -near Khed v 19.3.2020 19.3.2020 1 1/19-20 | Accidental |Road Accident leopara (F)
Ghat
13 Juanar | | Pune- Nashik Highway At Kalamb ¥ 1362020 | 13.6.2020 1 2021 | Accidental | Road Accident| Leopard (F)
14 Junnar Qtur At Kandali Nagar - Kalyan - 21.12.2020 | 21.12.2020 1 3/20-21 | Accidental Road teopard (F)
Highway Accident

%2 of Forest

Junnar Forest Division Junnar




